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OA 29, 67,87, 113, 126, 137, 181, 212, 266, 268,
269,277,281, 299, 300, 301, 302, 303, 319, 325,
326,327, 328,329,331, 333, 344, 345, 346, 347,
348,350, 351,352, 353, 354, 355, 356, 357, 358,
359,362, 363, 364, 366, 368, 369, 370, 371,372,
373,380, 381, 384, 386, 388, 390, 392, 393, 394,
395, 400, 404, 406, 413, 423, 444, 453, 488, 492,
499, 507, 509, 510, 557, 566, 567, 580, 582, 601,
634, 635,791, 822, 880, 898, 904, 905, 939, 942,
952, 1100, 1202, 1225 of 2013.

Thursday, this the 6" day of March, 2014

CORAM:
- Hon'ble Mr.Justice A.K.Basheer, Judicial Member
Hon'ble Mr.K.George Joseph, Administrative Member

1. OA 29/2013

. C.H. Mohammed Yasin
* S/o Kidavu Koya,
Chamayath House, Kiltan Island,
Union Territory of Lakshadweep-682 558

)

I.P.Latheef
S/o Atteka
Thiruvathapura, Kiltan Island,
Union Territory of Lakshadweep-682 558 Applicants

(By Advocate: Mr.Shabu Sreedharan)
Versus

I Union Territory of Lak-shadWeep repx:esent'ed by
the Administrator, Kavarathi Island-682 555

2. The Director of Panchayath
" Union Territory of Lakshadweep
Kavarathi Island-682 555
3. The Chairperson

Village (Dweep) Panchayath
Kiltan Island, Union Territory of l.akshadweep-682 558




.. e . .~ _,? L z
«

- 3 N
4. The Executive Officer , | ‘ \{%' o .
' Vlllage (Dweep) Panchayath -
: _Klltan Island “Union Territory of L akshadweep 682 558

5. -The Prmupal ' : N

Govérnment. Senior Secondary School ' o
Kiltan Island : \"\\) ;\.
Umon Femlory of L ak%hadweep 682 558 Respondents  \%

(By Advocate: (Mr.S.Radhakrlshnan (R1,2 & 95)
o (Mr.R.Ramdas (R3)

2. OA67/2013

Seedikoya.M. |
S/o Abbosala Koya
- Malayattiyoda, Kiltan Island
Uhidh Territory of Lakshadweep-682 558.

Malsha l _

S/o Kldavu Komalam

'Thenakkal House, Kiltan Island

Umon T emtory of Lakshadweep-682 558.

B RS

3, Ab‘dul‘la‘A.P.'
S/o Khalid
Alimapura, Kiltan Island
Unijon Territory of Lakshadweep-682 558.

. Sayed, Muhammed Koya C.H.
S/o: Muthukoya
Chamayath House, Kiltan Island
Umon Temtory of Lakshadweep-682 558.

- 0. Rafeck Khan H M.

S/o Abdul Rehman

Aliyar House Kiltan Island .

LJ;non emtory ofLakshadwcep 682 558. Applicants

M ;S'E:habu Sreedharan)

Versus



o , 3

Um emtc;ry of Lakshadweep
Kava1ath1 lsland 682 555

The Chaxrperson
Vlllage (Dweep) Panchayath

Kiltan I:s:land Union Territory of Lakshadweep-682 558

The Executive Officer

Village (Dweep) Panchayath
Kiltan Island ,
Umon Ten 1t01y of Lakshadweep-682 558 Respondents

(By Advocate (Mr S. Radhaknshnan (R1,2& 4)

3.

l.

OA 87/2013

Abdul Salam P. P ,age 43
Q/o Qaldmuhammed :
Pulhlyapula Kiltan [sland
L kshadweep

Applicants

Versus

The Administrator
Umon Territory of Lakshadweep

Kavalathl 682 555

' pAdmlnlstratxon
l’axpd 682 555

lal Officer

_nvnonmenl Warden
Department of Environment and Forest,
K: an,island Lakshadweep 682 558

1 he Chanpexson Village (Dweep) Panchayath
Klllan Island Lakshadweep-682 558 o Respondents



_l._M'r.R.Ramdas —R4)

4. ° ‘6A51-13:/idl'3{,
| MuthukoyaTP
S/o Kidave Hay _
| Thnuvathapula Kiltan, Lakshadweep.-

2. Salth N
S/o I'brahim Haji
Pandala Klltan Lakshadweep

3. Y_agfo’ob P.K_.. :
S/o SubairA.
~ Punnakkad, Kiltan, Lakshadweep.

4. Al‘i?"l\’/l'ohamm'ed
' S/o -/—\ttaka Aliyar, Kiltan, Lakshadweep.

5. ° Kunhll\oya/\ P.
5/0 Sayed Muhammed P K.
: /\ l-l<fa;1apu1a Klltan Lakshadweep.

8. Satha1 CII
| S/o MQhammed P.

o Lakshadweep Applicants -
(By Ad»ocatel .'."Ms Dalsy [ Daniel)

Versus




. ‘ "T‘h'e. Adininistl éton
Umon Territory ofLakshadweep
Kavalathn 682 555

2 Ihe (,haxrpexson
Vil lage (Dweep) Panchayath
Klllan 682 558

3. 1 he Employmem Officer

Kavarathl L akshadweep 682 555

4. Di:n'_ector of P_anchayath
Department of Panchayath
eK_avarathi'— 682555

5. The Lxccutlve Officer |
Vlllage (Dweep) Panchayat, Kiltan — 682 558

. 6. ]Iéflicultuml Assistant
Vlllage (Dweep) Panchayat, Kiltan-682 558. Respondents

1. --.adullaKC
S/o Yousuff
Kanmchetta Kiltan Island
ur ofI a<shdadwcep 682 558 -

2. Kunhl M

4. Saleem P P ‘

S/oHamsa

Puthenpma Kiltan Island

UT ofLakshdadweep 682 558

Kiltan Island
hdadweep-682 558




6.

Kunhl-v K P

Slo. Muneer
Penlamvell Kiltan Island
UuT. ofLakshdadweep -682 558. Applicants

(By Advocate: Mr.Sbabu Sreedharan)

he

Versus,

Umon Territory of Lakshadweep represented by
1he Admmlstxatm Kavarathi Island-682 555

The D11ect01 ofPanchayath
Umon Femtoxy of Lakshadweep

°Kavalathl I%land 682 555

Fhe Chanpelson

| anlage (Dweep) Panchayath

Klllan Island Umon Territory ofLakshadwcep 682 558

]he l xecutive Officer
Vlllagc (chcp) Panchayath
Klllan lsland Umon T emtory of Lakshadweep 682 558

m,en't Warden

‘Environment and Forest

ice, K Itan Island

»Umon 1 emtmy of Lakshadweep-682 558. Respondents

~

(Bv Advocate | (Mr S.Radhakrishnan (R1,2,4 & 5)

6.

l.

OA ]37/20]3

Jalaludheen K K.
S/o Shalk Poovia'lap
I?oovalap‘ House Kiltan Island,




b

4. | '-Ameela.:ll Al P
Slo- Syed Mohammed

Arakalapura House, Kiltan Island,
UT of Lakshadweep-682 558.

i 5. Ismail T

| S/o Yusuf

Tholiyoda House, Kiltan Island,
UT ofLakshadweep-682 558.

0. Syed Mohammed Koya K P.
Slo Mohammed

Kanjipura House, Kiltan Island,
lﬂ of L a<shadweep 682 558.

7. Kaslmkoya C.H
S/o Muthukoya
- Ammipura House, Kiltan Island,
' U’I” ofl.,akshadweep—682 558. Applicants

(By Advocate I\/h Shabu Sreedharan)

Versus

Foxy of Lakshadweep represented by
dr mstrator Kavarathi Island-682 555

11 e Dlrectm of Panchayath

2.
: Umon Ten 1tQIy of Lakshadweep
I\avarathx Island 682555
3. lhe Chauperson |
Vx lage (Dweep) Panchaydlh
Ciltan Tsland Un
4.
5. . E’fﬁéAs’snétant anmeel

! Electrical Sub: Division
; Klltan Island |
’ Umon Terr 1t01y of Lakshadweep- 682 558. Respondents




(By Advocate M S.Radhakrlshnan (Rl 24&5)

7. OA 181/2()13

I Sadakathulla A age 38
S/o- (unhl Ahammed
AJnad House Kiltan Island -

: lakshadweep

2. Nalaxulla P 1 age 26

' Slo’ Kunh1 R '
Palllthlthlyoda House, Kiltan Island ,
‘Lakshadweep: | | Applicants

(By Ad'v,oééte: I:\/ls‘.'Dazisy I. Daniel)
Vers,u,s'.
I 1he AdmmnsUaton
Union Territory of Lakshadweep

Kavatath! 682 555

2.7 T he Chalrpelson
V;,Hag,e, (Dweep) Panchayath

| Depéﬁ Y r_fPanchayath '
KavaJ athl 682 558 Respondents

(By Advocate M1 S Radhakmhnan (Rl& 3)

8. 'o A No 212/2013

: I .P. Havvabx W/o Abdul Salam
' abou;en‘j Agncultuxal Department

Applicant

versus

l. The Dnectm of Agncultule
Union T cmtoxy of Lakshadweep
K__ayaxalp Isla_nq , - 682 555.



Tlﬁ_eAvdmi_'ni‘s't'rato.r _ '
Union Territory of Lakshadweep

*Kavaratti Island ~ 682 555.

(By Advoeate I\/I;;"_S‘;.:.vi{é_idhakrishnan)

o

(8]

b

Sablr Ah K
Kur 1yath1yoda House
Kiltan Island.

" C.P. Firoz
Chemmanam Palli House
Kalpeni Island.

K.P. Cher_iyakoya
Karuppathapura House,
Kalpeni’ I.'S'lahfd.

"M.C. Yatror
PakKipura'House
Kalpem Island

Hdbsa A

/\hkome House
Klltan Island

A P Naseema
Aynapula House

(\d mrustratlon of the Union Temtory

sof La kshadweep, Kavarathi — 682 555.

I"he Duector (Serv1ces)

/\dmmlstratlon of the Union Temtory
Lakshadweep (Secretariat),

Kava1 amv—”68_2 555.

Respondents

Applicaﬁts

Respondents



(By Advocate Mr S Radhakrlshnan)

10. () A No 268/2‘013

U mon:‘Temtor'y', Lakshadweep

2. B M Mansoor ‘
S/o. Late A.C: Mohammed Jalaluddin
“Bharkath Manzil
‘Agati Island, Union Territory
L akshadweep . ' ‘ Applicants

(By Advqcale: Mr. Grashic_)us Kuriakose)
Versus
L ] he Admlmstrator

‘ Fel ritory of Lakshadweep,
Kavarathl 682 555

2. "l hc Dnectox of Panchayalh
Dcparlmcnl of.Panchayath
_Kavaralu - 682 555

o

gpcmal Ofﬁce1 ' _
Vlllage (Dweep Panchayat Agattl) 682 558. Respondents

(By /\dvocate M1 S Radhaknshnan)

11, ()A269/2013 |

Applicant




11

- Versus

"1 herChalrpeI son
Vlllage (Dweep) Panchayath
Kiltan-682 558

3. “The Employment Officer
Kavarathi, Lakshadweep-682 555.

4. Divré;:ctdr'ofP.a:neihayath |
Department of Panchayath
Kayarathi '-68'2__ 555

5. T he Executlve Officer
Vlllage (Dweep) Panchayath
Klltan 682 558

0. Hortlcultuxal A551$tanl
\hllage (Dweep) Panchayat
’ Klltan 682 558 : ‘ Respondents

(By Aq,_\i/o,ca't,e_}: . .(.I\_{I’r.S.Radhalu‘ishnan (R1,3 & 6)

Applicant




. ;);&,:‘p g{\’(-”f’“*"i'f e

12

. .'
ep) Panchayath :
Respondents

(By Ad hakrishnan — R1-3)
13.

S/o Sayld VK o

Vallpmkadlyod_u"

Kiltan Island, Eakshadweep
2. Sayed Badusha Muhideen S.V.

Shahar Ban Vilas House

Chellcu .; .. Applicants

(By Advocate Mx Gxashlous Kuriakose, Sr. & Ms Daisy | deel)

Versus

. ih Admmlsuatm

U:F of Lakshadweep, Kavarathi-682555.
2. DllGClOl

801ence & Technology

Chetlat 682 556

3. Dn_ectm ofPanchayath ‘

Addl.:Sub D1v1's'1onal Officer
Chet at 682 556

6. Jumor Smentlﬂc Officer
Chellal 682 556.

Respondents




I ( Sajeed

Kalpcnl Island

3. A I Ahadabl
Athanam Thott_am House
Kalpenilslands“

4. < P.P. Sulalkha
' P ulhlya I’andal am House .
Kalpem Island
5. »C P Nooxjehan
Chemmanam Palh House
Kalpenl Island

6 AK Beebi
Alal(kalal House
Kalpem lsland

7. MP l\/lohammed
Mulllpula I—louse

Applicants
(By Ad B. Gangesh)
o Versus
L. Thc Administrator,
Adln ofthe Union Territory
vofLa kshac weep, Kavarathi — 682 555.
2. Fhe Dlrecton (Serwces)
Admmlstxatlon_ofthe Union Ferrltory
3.
,by lts Director. " Respondents

(By Advocate’ l\/l1 S Radhakrlshnan)



15.  OA 300/2013

l. B.Koya, age 42,
S/o0 Bammad, Bilutheth House
Andrott Island.. '

2. B.Ahammed, age 43
S/o Mohammed, Bakakada House'
Andrott Island.

3. K.K.Mohammed Basheer, age 49
S/o Nalla Koya, Karakunnel House,
JAndrott Island.

4. P.P.Hassan, age 41,
S/o Sayeed Bukari M.P. Pandathpura House,
Andrott [sland.

5. M.P.Pookunhi, age 50 _
S/o Khader, Matharapura House,
Andrott Island.

0. M.Bampathi, age 50,
S/o Asainar, Kakkett House,
Andrott Island.

7. C.Mohammed Kasim, age 44,
~.S/o Koya Kidave, Chettathada House,
Andrott Island.

8.~ K.P.Mohammed Yaseen, age 33,
=S/o Nallakoya, Kattupra House,
Andrott Island.

9. T.P.Shamsuddeen, age 30,
S/o Kunhi Koya, Thattampokkada House
Andrott Island.

10.  B.Mullakoya, age 43
S/o Kidave, Bithnatt House, Kavaratti Island.

I, P.P.Fathimath, age 41,
D/o Kunh}seelhl Palath Puthiyapura House,
Andrott Island.

12, -AlJamal, age 48, .
S/o Abdulla Attalada, /\llyathala House,
Andrott Island.



14,

17.

20.

21.

22.

23.

24.

15

A Mohammed Mustafa, age 32,
S/o Kidave, Aliyathara House,
Andrott Island. ' Co

L..Khadeejomabi, age 47,
D/o Buhari, Lavanakkal House,
Andrott Island.

C.Pookoya, age 42,
S/o Sayeed Mohammed, C Kunnashada House,
Andrott Island. . '

K.Subaida, age 39 years
D/o Kidave, Kunnashada,
Andrott Island.

A Kunhi Seethi, age 51,

S/o Ukkas, Aliyathara,

Andrott Island.

T.B.Mohammed Hussain, age 37,.

S/o Kosamma C.P., Thacherry Biyyada,
Andrott Island.

P.N.Hakeem, age 48,
S/o Siddique, Pudiya Nalam,
Andrott Island.

K.K.Kunhibi, age 52,
S/o Yousaf, Komalam Kattu,
Andrott Island.

K.K.N.Khadeejommabi, age 39,
S/o Sayeed Mohammed Koya T.P.
Kolikkat Neduvilakam, Andrott Island.

Mohammed Murshid, age 36,
«S/0. Koyamma K.P., Moosathada,
Andrott Island.

K‘.';C_.;Mohammed Hussain, age 39,
S/o.Sayeed Ismail, Kannichetta,
Andrott Island.

P’.P.'Illamza, age 34,
Koyakidave M.P., Pandathpura
Andrott Island.



25.

20.

27.

29.

30.

31.

34.

35.

36.

WA

M.P.Khaleel, age 37, _
S/o Assainar, Matharapura House,
Andrott Island.

P.P.Hassan, age 41,
S/o Abdul Khader K Pelumpaily House, -
-Andrott Island.

P.M.Thajunnissabi, age 39,
D/o Majeed, Puthiya Manzil,

® Andrott Island.

L.Pathummabi, age 37, ..
D/o Yousaf T., Lavanakkal House,
Andrott Island.

H.K.Hussain, age 35,
S/o Pookunhi, Halookakkada House,
Andrott Island.

M.P.Mohammed Rafeek, age 31,
S/o Koyamma, ! (unnamkalam House,
Andrott Island. '

K.Mohammed Fasal, age 32,

S/o Kunhi Seethi Koya,
Kadiyammada House, Andrott Island.

= K. \4611ammed Basheer, age 34,
S/o Aboosala. U.K. Kunthathalam House,
/\ndxolt Island.

K.K.Mohammed Farook, age 27,

S/o Kunhi Seethikoya, Kerakkadamali House,

Andfou Island.

Rdsheed Khan, age 39,
eed Ismail, Aliyathara House,
tIsland.”

K Abdul Salam age 33, :
9/0 Muthukoya Kannathimmada House

‘Andrott Island.

K.K.Anwar Hussain,age 31
S/o Koya V., Kerakkada House,

. Andrott Island.



A e

37.  P.Mohammed Rafee, age 25,
S/o Mullakoya, Pachanal House,
JAndrott Island.

38.  T.M.Mohammed Aliyul Akbar, age 32,
S/o Basheer, Kakachiyapura House,
Andrott Island.

39. Basheer Karakunnel, age 41, .
S/o Sayeed Mohammed A.C., Karakunnel House,
Andrott Island. :

40.  Ubaidulla, age 29,
S/o Seethi, Bappathiyada House,
Andrott Island.

P.P.Mohammed Farook, age 37,
S/o Pookunhi Koya, Thekila Illam,
Andrott Island.

41.

42, M.M.Sayeed Hussain, age 27,
“S/o Sayeed Koya, Moosankakkada House,
Andrott Island. ~

43, M.C{.Hammedathbi, age 37,
D/o Yousaf, Mylachetta House,
Andrott Island.

44, Doulathabi, age 33, :
[D/o Kidave, Lavanakkal House,
Andrott Island.

45.  Guhar Madeena Beegum, age 37,
D/o:Mohammed B, Aliyathara House,
Andrott Island.

46. K. bokunhi Koya, age 36,

S/ _Yﬁcoob, Kolikkatt House,
Androitt Island,

47. KDexvesh Mohammed,.age 36,
S/o Sayeed Mohammed, Kachashada House,
Andrott Island.

(By Advocate: Mr.K.B.Gangesh)

Versus

Applicants



e

e

:l>

Moha,xinmed Shamsheer M.K.

10.

S

I

T BRI

The Administrator
Union Territory of Lakshadweep
Kavarathi -682 555

Director of Education

Directorate of Education

Administration of the Union Territory of
Lakshadweep, Kavarathi.

Director of Panchayats

Department of Panchayats
Administration of the Union Territory
of Lakshadweep, Kavarathi-682555

Village (Dweep) Panchayat
Androth Island represented by its
Executive Officer.

Faisal Ameen
S/o Pookoya N
Achammada House, Androth.

S/o Bathesha U.P.
Mayamkkada House, Androth.

Mohamme‘d Asker-
S/o Seethi
Aliyathara House, Androth.

Ndlu‘él;akhan M.K.
S/o.Sued Koya .

idave, Palathupra House, Androth

Abclu }E:Akbar
S/o_‘fSﬁibair
Panddth Puthiya Pura House, Androth

Mujeeb Rahman
S/o Tbrahim

Aliyathara House, Androth

im Koya
athi House, Androth



13.

14.

15.

19

v Mohafnmed Hassan

S/o Kunhl Koya
Ayendmada House, Androth

Mohammed Abdusalam T
S/o Abusala

| Thecherl House, Androth

A Muﬂh'ammed Rafi

S/o Nalla Koya K.
Poodamkakkada House, Androth

Muhammed Kassim
S/o Koya
Shaikkinte Veedu House, Androth

P.P.Koyamma

- S/o PK.Kidave

P.alath'upura House, Androth

Muhammed Khaleel
S/o Abdulla
Allyathala House, Androth ‘

' Muh_ammed Basheer C.P.
. S/o Abdul Khader

Chem kkal Puthiyapura House,
And1 oth

Mr.S.Radhakrishnan — R1-4)

(Ms.Rekha Vasudevan (R5-19) |

Respondents



1.

0A 30172013

Attaiioya T. V age 44
Slo Koya T hankgal T,
T hallath \/ahyakkattu

Sayecd Koya age 43 2
Sto Koya’ Kldave Ahyathara I—Iouse
Androth 1 sland B

Mohamm‘ed, age 54
S/o Shaban, Biriyammada House

» /~\ndiroth_lsland.

Yousaf, age 60
S/o /\hammed I(andalath House,
/\ndlolh Island

MUJCC[‘) Rchman age 35

Abdul Nasal age 38
5/0 Nalla Koya Kunnashada House,
/\l’llelh Island

Mohammed Basheex age 37
S/0 Yacoob, Allyathala House,
/\ndloth lsland

Q/o Koyammé Mayampokada House,
Androth Islan '

Nouial age 43
Slo. Koyamma Koya Thacheri House,
/\ndloth Island -

Asxt' age 37 T
’ cheri Moosathada House,



16.
17.
18,
19.
20,
- l2.].
22,
23.

24,

, Aﬁé] oth Island

Jalai‘ 'age 37°
S/o Kunmseedhl . Palathupura House,
Andloth Island ' :

Farook age 49
S/o Koyamma Pochalam House
: 1oth IsJand :

_Abdul"Hassan age Sl

_S/o _bdul'Kha_der Karachetta House,

Androth Is,land :

S/o :Sayeed Mohammed Thacher1 Moosathada House,

_ A,nd_l oth Is]and

Basheer age 47

' 9/0 Kndavez' Moodampwa House,

ad Beebi age 46




25.
26.
27..
28.
29.

30.

32.
33,
34,

35.

: swh*z .2,!.;1:,45.:: -

iyanalakam House,

Ancloth Islan‘dl .

(Jafom age 41 DU
Slo T hang,u Koya Pentamvell House
Andloth Island '

Slddceque Iage 43 -
S/o Kidave, Mod1yothada House,
Andloth Island

?

Shanavas age 33
S/o Kunhi Koya, PQchalam House,
Andloth Island

@/o Ham7a I(oya Aliyathara House,
ndlolh Island_ -

.sheer, age 39

Mohammed ,
/o S4a hammed, Aliyathara House,



37,

38.

23

Mohammed Saleem age 33

- Slo: Koyamma Kanmpura House,

Andloth Islcmd

Shamsuddcen age 33

S/o ‘Abdul Kader Bellchetta House,
Andloth Island R

Kunhlscethl age 47

- Slo /\boo Sala, Lavanékkal IIouse

o /\ndlothlsland

39.
40.
41.
a2
43_."_'
s,

46,

YdCOOb age 45
S/o Sdmddeen, Kunnas hada House,

' '_Andloth Island

Abdul’ Jabbar, age 38

S/o Sayccd Mohammed Kanmchetta House,
| Andloth Island. :

]amal agc 41

S/Q Sz deukan Bldumkattu Bilutheth House,

Sa]ma Bcegum' age 29
/o Nallakoya Lavanakkal House,

Andtoth I%land

Shahana% Bcegum age 28 _
/oKL Koﬂla_“ Lavanakkal House,

47. SIS,




48.

49.

50.

51,

N
[ RS]

53.

54.

55.

56.

57.

58.

59.

M RRR S RTARY Get
G e A T Y o A

TS

Hassan, age 39
S/o Sayeed Bukan Matharapura House,
Andmth sland ,_

I'\/I'oham'mc':d' gcilé(ilﬂ age 38
S/o Yousaf lhallath IIouse
/\ndloth Island

M oh‘;i;l m 111’"@(11 Mzu sth afar, agc 36
S/o Pookoya, Neganmada House,
Androth Island.

Koya, age 36
S/o Auakoya, Mathil House,
Androth Island.

Kamil, age 41
S/o Muthu Koya, Palathupura House,
Andr()th [sland.

/\s"'l"-':agc, 30
S/o'Seethi Koyd Lavanakkal House,
/\ndxoth Island

S’Akaiiya agé‘32
S/o Muthukoya, Bilutheth House,
Androth ]%ldnd

Sdlnh ‘age 37
S/o I\umkoya /\ynamada House,
/\ndloth sland -

Rdhmathulla agc 39
S/n Slddccc uc Bilutheth House
/\nchoth I%land

\/10h'c1'iﬁn'1’éd' 7\$la111 Naser, age 40
S/o %ayccd Mohammcd Palliyet House,
/\n(lloth Islcmd

Sayced' Mohafm'med, age 42
S/o Kasimi, Achadapurakattu House
Androth‘Island.

Anvar: I'Iu;-sal'ii age 29
S/o Pookova Kunnashada House
/\ndloth 1 o




61.
62.
63.
64.
65. -
66.
67.
68.
69
70,

71,

$/0 Aboo Salah Pelumpalll House
Androth Island

Muiccb Rehman age 37

- S/o:Sayeed Buha11 Karakunnel House

Androth Is]and

Noufel K, a‘gc 33
.'S/o Natta_ya Koya Cheriyadam House

Shamsu S mmoos age 34
Slo Cherlyal<oya M., Pentamvilapura House
Andnoth Island

ul Naser, age 308
ottiathattu House

ah"ﬁlla,. age 33
.ya ‘Nallal House

- S/o T(unhlsctlll Pelumpalh House
/\ndloth Island

Rlyas agc 29

‘%Paiﬁdathu Lavenakkan House



72.

14.

75.

76.

77.

78.

79.

30.

82.

3.

'Mohammed Hassan’
,S/o Sayecd Mohamn

IR F

26

) Rahmat agc 42 . :
S/O Pookutty M.; Mathll .IIouse

Andloth Is]and

{’Achammada House
/\ndl oth Tsland: |

Shamsudcen,;age 32:»;;; .
S/o: Muthu Koya K. Nel]al House
Andtoth Island .

Mohammed Naseel ége 28
S/o Muhammeéd, Pentamvell pura House

/‘\ndxoth Island

Raulath Beegum, age 29 |

- S/o Thangakdya, Arathupura House

/-\hdroth I%lénd

Fathahuddeen agc 38
S/o :‘(1davc U K., Makket House

9/0 Ahammadiya Jabalpma House
/\ndxoth Island

Kunhlseé
_' S/o Yous )



84.

- 85.

87.
88
- 89.
90.
91,
9.

93,

94,

']éa 1ahiu a a(fe 34

_Mohammc,d Kasum age 33

27

/\ttakoya age 49
S/o 'Yacoob Allyathala House

rik <alP %iyapuraHouse

S/o Sayeed ] \/Iohamlﬁéd Palhyett House

' /\ndxoth I%lanc

Bd%hCGI age 55
T hachcn Moosathala
Andnoth Island '

Mohammcd Falool< age 33

Slo Nallakoya, (L., Tharampalli Makket House
/\'-ndloth Island

' Salecm ageBl

S/o Seethl Kalakunnel House

. /\ndloth Island

Javanakkal House

Mohammed:Hussain, age 41
S/o Sayeed Iamall Kandalath Ilouse
Andloth Island

Sabn Khan aoe 33

' S/o Koyammakoya "Thauampokkada House"

/\ndloth Island.”

95.

cari Podamkakkada House




"WWW%‘WW‘ e e

2%

96. £

97. S
chali House

93. - Mo ammed ) .thafa age 42
| Fdayakkal House .
Andloth Island

99. Navas age 25 S
S/o Hussain, Thahlra Man21l
'/\ndloth Island

100,f°

101. Ilassan age 33
Slo Qeethl M, Lavanakal House
/\ndloth Island
i - !Ai
102, Mohagnmcd Basheet age 42
' S/o Yousaf Nellal House

103.
: Kunnashada House

104. /amul Abid,: age 26 4
9/0 Kldave K., Palliat House
: /\ndloth lsland
105. Muthu Koyé age 39
Sio Kunhl Seethl Makkette
/\ndxoth Island

,Zujkhbgzel',' age 30

106,?’ .
o ya,Kerakkada House

g527

107. -
’ eM P, Pandathupura House

/\hdloth Isl‘_



109.

1.
112,
3.

114,

116.
117.

118,

' ./\.ndxoth Island

Jalal, age 49 - .
S/o YoueafP Moodwnpma House -
/\ndnoth Island

KlddVU a&e 55 :
S/o. Indeen M., Blrlyammada I—Iouse

' Andloth I%land

I§1dav;u-, age; 59 |
$/0 Irjab, Mekkat House

| -And'r‘ofh ls‘la’h’d"f

Mohammed Salahudheen age 26
S/o Koya TP;, Kandeth House

_Andloth lsland

"TShakeel , age 22 |
etf{u_? Makket House

Mo hamm ‘lthaf age 24

@/o Jamal 'M-ayompokkada House
/\ndnolh Island ' ‘

/\bdul (Jafoor age 28
S/o Nallakoya T,, Bappathiyoda House
/\ndloth Island.

Mohammed Yathlya Khan age 23

Kunmkoya ' g
Slo Ahmcd Ponmkam House -

./k\,ndlvovth'l's‘laq_gi ,



120.

'_123.
24,
125.
126.

127.

129.

130.

-. eJJS\.,rN,\, a‘ “

O

Lamul /\bld agc 41
S/o /\ssamal ‘N. P Kandalath House,

_ /\ndloth Island

Mohdmmed age 50
Slo Abdul Khadel Kaval Chetta House,
Andxoth Island_: ;

S/o glddlque,;»Kunnas 1ada'House
/\ndloth sland ‘ '

Mohammcd AbOo Salih, age 37
S/o Mu%thafa Ammelam House
/\ndloth sland

Koya age 37

S/o Sayeed Mohammed, Lavanakkal House,
/\ndioth lslcmd

Mohammed {afeck C.P.: jage 38

S/ NE /cevd. Chenkkal Puthlyapuxam .

/\ndql‘oth' ]sland

\/Iukbcc] aoe 28
S/o, MaJecd L, Pexumpalh House,
/\ndxoth I%land

' Rdshced (han age 33

S/o K-ldavc-?/\ Blyyadachetta House,

/\ndloth sAIana

Mohdmmcd Ka%xm age 30
S/o }\Jal‘lakoyal Kennashada House,



132 Mohdmmcd F"'zal age 38"

- . S/o Kldave M P i Ka__nd,a ath House,

133, 1

134,

S/o Kldave Poovadakkattu House, |
: And1oth Island

135. Mohammed Saleem age 31
~ S/o Hassan Kunm Keylyoda House,
/\ndloth Island

136. Koyamma age 47 v
. ‘S/o Aboo Qalch Kavalchetta House,

138, /\bdul A/eez Khan age 41
: S/o Mohammed Blrayammada House,
/\ndxoth I@land

139, Shamsudddeen, age 32
140,

141, 1

14301 |
' -A.,melam House ‘



144, Sa

146.
- S/oNa llakoya Perumpally House,
147.

148, M

149.

151.
152.
153.

154.

. /\ndi oth 1s

Afdroth I sland ;

land

Mohammed Iqbal age 38
Androth Island
Pookunm age 56

S/o Yousaf] IaJ1 Bappathlyoda House,
Androthlsland | .

B heer age 38
S/o Kldave" A Mayampokkada House
Andloth I%land‘;' L

Clié'l'iyal<oyé' age'gé |
S/o Kunnikoya P , Thacheri House,
/\ndloth lsland

: I

. Ndscemudhcen K S P., age 28

S/o Abdul Khader T Karachetta Sarommapura House,

,1’,M Kunchah House,

b/o Kunh iioya I\/I P Ch.ekummada House,
Andloth Island :

Kunhlbl aoc 46
S/o (aden f;umpalll House
/\ndloth I\sland .




157.
158.
159.

160.

Aﬁdloth Isllandﬂ

33

Ba%hcel agc 4()
S/o’ Sayecd K, Kunnhashada I—Iouse
Andxoth Island o .

[

' Mohammed KUIaIShl age 25

S/o. Sayeed Mohammed Karakunnel House

?

' Andxoth Island

(Sna), age 47 i 5
5/0 Kidave K. Kunnpmpwa House,

| /\ndtoth Island

161.
162.
163.

164.

166. 1

'167.

Mohammcd Rafi"age'?ﬂ - :
S/o Hd'm/d‘KO)’a K. Pathummapma House,

' K C Palllyat House

Abdul Jabbar “age 35

‘ S/o Kunm Seethﬁ Makkett House,

/—\ndxoth sland

QaJced Mohammed age 54
Slo. Kl_davu Poovadakkattu House,
Andtolh I%lcmd

’lhachen House,

X ,].; yé:~P.,'_;Fhacheri House,

Yakoob age 40
. S/o lddVLl K: Ammelam House

/\ndtoth lslan! e



=™

e “ ‘fn,fv

S/o K oyammakoya \/Iayampokkada House,

Lavanakkal House,

S/o Yousaf, Bappathlyoda House,

Thacheri House,

Adniinistr dUOn ofthe UTof L akshadweep

168. V\/lohammed I\afee age 42
/\I'ldl()lh Island

169. \/luilakoya ag,e 47

170. P
/\ndlolh Island

171. Mohammcd Kasnn age 46
/\ndxolh Island

172, Kadeeja, age‘i 5;1'

D/o Kidave K.,
Androth Island.

173.

174.

175.

176.

(By Ad

1. .l.ue /\dm’fmsu atox
I\avcuathl 682 555

2.

liAgriculture

W‘cep Kavarathi 682 555

‘ ?ts( Dncctox

Applicants



(By Advocate M Radhakushnan)

17.

‘ /\mml ‘lslandf

OA 302/2013

| Jafter, age 35

S/o BabUJan Pannethechetta House
Amlm lsland Sl

/\mml Island. ii»i.’

\iallakoya age 40
S/o /\bdulla Koya, Puthoya Kannlyam House
Amini Island:

d V.Ko:mbexim House

S ottcchetta House

Jabba1 P C, age: 36
S/o Cheriya Koya, Puxakkachetta House
/\mml Island

~ Respondents

Applicants



Do DRE AR et L
P gAY T RARITTES

- Versus

I T he Admmwﬂaton
Admnmsh_a_hon ofth of Lakshadweep

Adlﬁlmsu ation ofthe UT of Lakshadweep
\avaxdthl 682 555 '

Dlslr ict P"mchayat
Amini represented by its
Executive Officer.

(]

4. Village (Dweep) Panchayat
Amini Island represented by its
Executive Officer. Respondents

(By Adf\}gca(g:_ileS:I;{édhgkrishnan/M/S Sheriff Associates)

18.

I Aboobakel'P age 41
Q/o Kunhlkunhl “Pallam House
Kavaxathl Island

2. ’\/Iuslhafa B K: age 45 -

3.
4. P
\oya K , Aynipura House
Kd\’dldlhl .land
5. Yacoob K age 41

S/o Kidave U P, Kuttlpapepula House
Kdvaldlhl lsland




11,
12.
13.
- 4.

15. S

17

18, &

MLUeeb Rehiman B, age ,.0‘

- Slo I‘hangakoya Bnekal ‘House
| Kavalath] Island

Samha P agc 37
D/o All Axadam Poovmoda House
Kavalalhl Island

BasheerP I age 44
‘Palllpuxa Puthlya Illam House

S/o Ahmed Katllmmada Kadapurathaba House

‘ Kav;nathl Island .

9/0 Mohamme :ff(, P , Athampapepura House
I\a\/dlalhl I$lal |

' mlz"qd H sséih P.A., age 29
1aji K.P., Puthlya Alikom House -

S/() MuLhu Ayncpma
l\dledlhl Islan’d



19.

20.

21,

22.

23,

24,

- 25.

26.

27..

28,

29.

30.

'Kava]athl Island?_ ,

Mamkfan K P age 30
Slo Abdulla A, Kututapepura

' Agatti Island

llndayathulla S. M age 36 .
S/o, Hamzalh B. K Subalda Man21l -
Kavalalhl_lsldnd '

/\nsal PP, age 31

, S/o Chcnya (oya K P, Paklchlpula

I\ava]athl Island

Sullmcm K P age 38
Slo KlddVG U P. Kuttlpappepura
Ka\/d]dlhl Island

Yacoob C.-P:.E‘ Vagve 40.
§/0-Yous' P, Pulecnakeel House

/\uakoya B age 4] -
Slo A/\booback ﬁ;\/ll Birekal House

flivféiedu House



'_33.
34._- 
35.
36.

37

38,
39
40.
41.

42, Mok

: -S/o Chehya Koya P

Kaval cllhl Island

S/o Bablljan M Put ._h_._;yapura House
Klltdn Island '

Ilussamall K I’ ; age 33
S/o Muhammcd C, Kuttlthayapura House
Kavaxathn Island

%laima’n M 'a'o'e 37
S/0 Hamzath M. , Maidanoda House

Kavalathl Island

Kala I Iussam C age 37-
Slo Ahammed Khan T.P. Chungam House
Kavaxatln Isla'n'd

age 38

\/Iohammcd Shaﬂ K.P. ,age 32 ,
S/o gayed Poo, A, Kakachlyapuxa House
I\avalathl lsland

Mohammcd Raﬁ B.; age 33

S/o /\‘ltakldave' T P Beeranthoda House

tam, Pulipinnakad House



43,

44,

imada House

45.

Viohamnied T, Amanathakepula House

‘ Kévaxalhl Isldnd
46. Qhﬂraﬂxdhé'cﬁ age 24
%/o All A Poovmoda House
l\ci\’dldlhl island

(By Ad\{o'c'v‘a:te::I\{]{'.l@i'B.Galigeslw)

“Versus

kavamthl 682: 55 teplesented by
119 Dncc101

Applicants

Respondents




- 3.
4. P.I. Snaj age 31
S/o Abusaia, Puulyalllam House
Amin Island :
5. K.K Ra/dk age 27
S/o.Khader l<an Kunmyatamkakkada House
/\mlm lsland L
6. ‘5""’]/\~s‘1i1?af"f, dge37
e} ﬂ/\hamed aHam House
' /\ml.m Isldnd
7. K C Moosa agc 44
Slo’ /\tlakoya Keelachery House
/\mlm Island
8. Bl <dsmlkoya agje 42
S/o Chenyakoya Balapp House
9, age 41
ya Chnmthabelh House
nd.
10.  Raheem M, age 33 |
/0.7 bdullakoya Madam House
/\mml ]sldnd
1. Pool\unhl L
' S/o T.C. Yousaf Nooxmahal House
/\mml lqland
(By Ad\}: | I;{ZLB'.:Génggsh)
| Versus
1.

Applicants



[\

‘-'_hﬁchayats
of t e UT of Lakshadweep,

i/\dmmmuatmn ofthé.U .of Lakshadweep
Kavmalhl 682 355 :

4, \/.i_'vllagve' ._(Dw!e:e;p) Panchégfat
Amini Island xeprese_’nted by its

B )\CCUUVC O [icer. S Respondents

(By Adﬁﬂv,déei"té': Mr'.S.iR’adhé'ki‘iish.nan)

20. '0 A No. 32:/201 3

[ Mohammcd Abdul Razak
g/o U.K. \Ja]la Koya
/\ualada Housc _
/\ndl()ll lsland -

’ /\nd1 ou Is]and;w Applicants

(By /\dvocate I\/h ( B (Jcm;:,es} 1)
VC‘ISUS

1. hg /\dmlmSUdIOI

the Union Territory
3? K‘avalathn 682 555.

Dcpcutmcm 0fF11v10111111611t of Forests
WUnion lcmtoly' of Lakshadweep,
I\avanaml 62{’ 5<> ' Respondents

L2



21.

ND

(By Ad\/ Y

QBy A 0

dvocatc M1

OA 326/2'013'

Savad l Ki.”

agjc 40

S/o] la-mzcuh K P : Palllpwa
J\avalathl lsland

/\boobackel P K , age 34
S/o 1 alhahulla Puleenakeel
Kavarathi ls]and

' Jchangcm Al ’ , age 32,

S/o Hameed, Allapuna
Kchlldlhl Island

Sha)alwn B ag,c 35

A1 KB Gangesh)
- Versus

’l hc Admmlsu dtm

/\dnnmsuatlon ofthe UT of Lakshadweep
Kd\/dlalhl 6&) 555

-l\avalathx,)W 555
ICpICSCﬂlCd by ltS Dueclm

Vlllagc (chcpl) Panchayat
I\avaldthl Island 1cpresemed by its
I Xecutive: OI 1@01

6 M s.g;'Igaq.haknshnan) |

Applicants

Respondents



22.
I } le()( dgc 40"
2
Applicants
(By Advocate: Mi‘.K.B.;Gange.sh)
Versus

. The Administrator

Administration of the UT of Lakshadweep

l(zwm'i’ilhi-GSQ 555.
2. Dnaum of amhavals

Dcp artiment ofPanchﬁyats

/\dmtmst on of the UT of Lakshadweep,

K _Q\fcu,dl_h_l_-;; 2555,
3. ;[)Egp_éll‘gnc‘.m.t'ol’ ;L:Environme_nt & Forests

Union Territory of Lakshadweep

Kavarathi-682 555
4. Village (D\\/pep) Panchayat

Kavarathi Island represented by its .,

b ?\C__clu.ln\/ai,.(_)hllvx‘;m. ' Respondents

ot Nir, Sf‘:}gaq_hakrishnan)

L2

1y (,J-.:
S/o \/Iohamood llay Chendipura,
l\dvcll dth L

Samul llamcu;l P P ,age 39
S$/0.Auai K. P. l.okcua Chepura House,
l\dvdlalhl RS

[\/lohamm: KP,age 35

Karutholapua House,

agve 41
‘P.allam House,




45

QQaIﬁ House;
(By A¢ 3. Gangesh)
Versus
I ”hé /\dnﬁiﬁislx:ﬁ'ox
Administration of the UT of Lakshadweep
_ Kavaxalhl -682 555. '
2. Dneclox ofP 1nchayats »
Depanment ofPanchayals
3. , ( -
ate of Ed ucauon -
, /\dmmlstmnon of the Union Territory
of L. dkshad\\mep, Kavalathl 682 555
4. \/l]ldgk ( )\\mep) Panchayat

Kavarathi 'slcmd 1eplesenled by its
| L/\ccuu\ ¢ :O'i

191mg Centre Klltan :

at, Kiltan.

Applicants

Respondents

Applicants, "



S~

(By /-\cjv_‘()é_a;f’e:?El\('li'nilzs-.g' /:Mohanan)

T hc /\dmmlsnaLo
/\dmm;qutx(m of the U] of Lakshadweep
'-5Ka\/a1 athi=682 )55"” o

‘mchayats :

2 ,
Dcpalmem ofJ’anchayats
~ Adiministration of tHe UT of Lakshadweep,
?l\avalathl 667 553
3. The thcf lmccutlve Officer

District P anchayat Unit
Kiltan, Union lemtmy
of lLakshadweep-682 557 Respondents

(By Ad,vocale: M1'.:_'Si.}"{:'_édhakri"shnan)

dyecd \/lohammad AM.

l\auly‘dmchattq (Housc) Agatti Island

UT of Lakshadweep:

Working as casual labourer in the Department of
Science & Technology, Agatti, Lakshadweep.

2. |lyd 5 P I
Slo Sayced Buhcn |
Pol\l\alhappada (I

Haji U.
:use,):, Agatti Island

(U%]




L7

~ Applicants

iakose, Sr. & Ms.Daisy I.Daniel)

2. 'Chanpelson
Village (Dwecp) Panchayat Agatti-682 557

| 3‘. “‘Chanpexson : ’ ‘
o ‘ ‘Vlllage (Dwecp) Panchayath Chetlat [sland-682 554.

| The Jumori-;.ScLentlﬂc Ofﬁce1
Departmert ¢ Sc1ence & ‘Technology
Chetlat 682 554

-5, .The Jumm Smentnﬁc Ofﬁcer
S Depaxtmem of Smence & Technology
Agam 682 557 ‘

6. DlI’GCtOI ofPanchayath
, Depanmem of Panchayath .
Ka\:{d;@th;: 682 555. Respondents

(By Advocate: Mr.S:Radhakrishnan for R1,4,5 & 6)

26.
I
[ akshadweep

2. K /\Zhdl

- Applicants

‘Versus



(OS]

| lelan

B

shshadwesp

' DircctOr

Services, ... : :
U ofl algshad\vecp, Kavalatu

i

(By /\dvocdte Ml @ Radhaknshnan)

27.

, /\mlada‘

OA 34472013 ©

Kassim A~ =
Slo.Audkoya P.P
Aliyathara House: Andrott -

Mehammed Ilassan C.E
So: Kunhlkoya SVP
l dayakkal H'ouse Andrott

MOhammed Rafeek C.K
Slo, Koya K.C
(,hcnycl qukana] House, Andrott

M'oha'mmcd l\anialuddin M.K
S’ Shlhabuddm P ool\oya Thangal v

ot;;sg,i Andrott

Respondents



(3]

[

L2

0.

#9

Applicants

| Admmlstm on oft-heUmon Territory

of Lakshadweep Kavalam —'682 555

Dnaclm ol P anchayats "

Department oﬂ’anchayats
'/\dmmmndllon of the Union lemtoxy
of Lakshadweep, Kavaxatu - 682 555

_Deparlme'n'l' oif Elecpricity
Union Territory of Lakshadweep
Kavarathi = 6:82 555

Vlkld&@ (Dwﬁep)f_ Pdnchayat
/\ndx' 11 sland Tepr csented by its
: : Respondents

'()A 343/201"4

/\yshomma L C
D/o Hamsa, | llachetta House Agathi

. B'cc“‘ail'mmlﬁa' P'V :

D/o Kasm] Koya' Pulhanvccd House, Agathi

nakad House, Agathi

Mayamkakada House, Agathi

/\bdu Qhukd
S/ol ate Usax o
Melalllam House Agathl

-llldayathulla M K '

So. /\boobaakc;q Koya V.K-
\/lal ka%hllxclkadh F louse Agath)




e

9.

10.

16.

18.

Poovmoda I

P T SURATRL ST

. BO

S/o deml K()ya C P
'i)Ué;:’, Agathi

Kunnaihalam HOL 1se, Agathl

Nazer K o
S/o.Kidave . .
Kunnikathiyapé@g House, Agathi-

Showkathali M
S/o.Ummer:B ;5
Nldl(,d)’dthOd’ 'jlouse, Agathi

Nascu'l" -
S/o. Muthal 1”\
1 <uhadf1 llouse /\gathl

/\boob_acl\u N.M
S/o /\bd‘ul Rahman F

fS/BMohammed Koya
Kakkada Housc ‘Agathi

S/o i\/lohammed Koya T.P

C haHa <J<a( l louse Agathn




23.

24,

SR
w

26. 1

28.

Muham’mc:
Sto.Koya .
Blyathabxyoda T louse Agathl

Nafeesa M K
D/o.Abdulla: Koya K

Moothamk ﬂkkada I Iouse Agathl

/\Do.obaclxu U P
S/( /\1_1 Mohammed

~



(%)
[N

(OS]
(W]

36.

40.

41.

43,

:kaaa;pﬁfn? lam, Agathi
Samcm .
Sto. Ma;ced ‘

\/l umh i 1lhop ),Agath :

Sayed \/lohammed I

~S/o:Kalid P.

l Ha Ilousc /\galhl

Nasecr J.P o
S/o.Muthalif
lhekku PuUuya l]'lm Agathl

U baid U
V,S/o,,l famza U -
Ummmerodaghetta House, Agathi

S.'\"t;t(lz \/loh'clilﬂnfcd KT
S/o. /\boo Sdla I
Kal(mllmhwoda Ilousc Agathi

bram House Agathx

Abdulla T f e

S. /o E ﬂlhahu.lla _
Blyashablyodd House, Agathl

b la;momma (I* P |
I)/p /\bdul'.klddelkoya P. (,




53

@: Roshna
'D/o Sayed Al ul. Rahman
28 hachcny House; /\gathl

45,

46.

.-,ate /\uakqu C
Kogdam’ Housc /\g,alhl o

47. .ShQ\»\/kathalx
S/ol.ate Attakoya
Sailaniyoda House, Agathi

48. N'lssmn'u:dhc'éﬁ'\) K-
S/oHamza C:K (Latc)
Vdddl\ chla Ham, Agdlhl

49.

50. Mohammcd A]x C P
S/o: Kasml Koya A
Chachaldl\ap}da IIousc Agathi
l
SI. Savcd Mohammcd K
S/O Yousai /\;"
ANUT Applicants




Respondents
. Ummer 1"a1jQ-c')k-:Shaﬁ
S/0.Aboosala .
Malikakal House, Aminii
2. PA S‘ayédalfj"f"
' So.Hamzakoya -
Puthlya Ashaloda House, Am1m
3. Rahmath Bccgam' ' -
D/o /\hdméd 4. Malikakal House, Amini
4. Ahamedkovy_éi,i.; ' ,
S/.g)tI‘(anki‘de_i\/u,_;Surambi House, Amini
5. Vd]lydbl P: ( _
l)/o /\mhukoya P allxyachetta House, Amini
6.
alhpuxa House Kavaratti
7.
) akoy Vadakkllapura
Kclledll] S Applicants

(By /—\dvocdtc M; K B (Jangesh)

: :%.‘L\/efsus

L. th /\dmnmslxalon
(\(1111|n1§11'a-11011 ofthe Umon Territory

i f-the Umon Territory
o'f L. akshadweep, Kavaratti ~ 682 555




Lxecutlv' @) 1éex Respondents

i_682£_:,555

D/o Kunhlkunhl '
P..alhcham., H(ms,e ._Kava{atti Island




10.

12.

f f .’ PR

13. Rahmath Bcegum P P
'D/Q Attal K.P. '
.I-?""'harachepuxa Kavarattl Island

Admlmsu atf,;)n:;éfthe Union Territory
ofLakshadwc D, Kavarattl - 682 555

adnakrishnan )

(By Advocate: Mr-§ Ra

| Applicants

Respondents



.Su1amb1 House' Amlm :

3. Anwar Hussam
D/o.Essa ' a
KOlldeId IIouse Amlm

4. Sajltha Beegdm ,
Dlo, Sayeed Abdulla Koya
Beh House Amml 'f

. Hamée‘dathbi” S
_D/o Shaikoya ,
Monakkallachetta House Amini

6. }lassamal g
S/o Mohammed
/\llmmechetta House Amini

7.
iche ;ai'f?loé;xse,}Amini.
(ByAd ?B agnge_sh)
‘ Ver’sﬁs
L The Admmlstrator g
Admnmstnatlon of the Union Territory
{ L akshadwcep, Kavaratti — 682 555
1 2. Dlrectorf o{l Panchayats
3. :E duéatlon

Umon Teir itory. of Lakshadweep
Kavarathi leptesented by
| Director of@dqcatlol1 — 682 555

Applicants



Abdul HaSsan
S/a. Attakoya

: Sayed Mohal,'med
ES/o ‘Aboosala’ - P
zKarachetta House Andrott

Mohammed Hussam ”
So. Mohammedi L
3I3appath1yodé 'gouse Andrott

"l he Admlmstrator
Admmfl‘stx ation of the Umon Terrltory

Respondents

Applicants

Respondents
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33.
l.
2. ,
hidrott

3. Hassan

S/o. Attakoya ‘

‘Kunjanattlch‘ ta; Andrott
4. 'Yousaf

Slo. Pookoya :
‘ Puthlya Eddlyakkal House Amini.

(By Advocate Mr"‘(.'B Gangesh)

2. ‘ rect‘d‘r’ o‘f Paric':'hay'ats'
‘ artment of Panchayats
3. fWomen & Child Development
‘ry of, Lakshadweep

4.
5‘ '

d L,epresented by its

fficer - 682553
(By Ad

Applicants

Respondents



2.
ya
3. Mansoor Ali
S/o. Muthukoya g
Pentamvellpura House Andrott
4. Moéhammed F alsal

Q/o Slddeeque_ o

Applicants
2. f Ammal Husbandry
té"y of Lakshadweep, Kavarathi
3.
4.
Andxou Isia df’represented by its
T~xecut1vc Ofﬁcer ~ 682 554 Respondents

sd; Agatti



4. K P Hom/akoya b
. 'S/o.Aboobagker . .1 .
Kanwlmalmlyoda Puthlya Illam House, Agatti.

5. K.Showkathali = "/ -
S/o. gydubukharl S
'Kondmod "'HQuse Agatu

6. B'jSharafudhcen.“’
S/o Ummex Ella " "
Bccyakut‘tly:“da House Agatn

7. V K Mohammed Mukthar
§/0.Abdulla Koya '
Vada.kk Kunnmamel House Agatti

8. Abdul Rahlman':'
S/o 'D‘ld‘dceque )

Applicants

: ofLakShadweep, Kavarathi
its Dlrgctor — 682 555

Kavaratti +¢

Respondents

- :



A ag“’n"""iw’g?’

e

Applicant
l. 1 he Admlmstlatm _
/\dmmnstratnon ofthe Umon Territory
of L akshadweep, Kavax ath1 682 555.
2. T he' Dnector (Senvnces)
Administration: of the Union Territory
of L. akshadweep (Secrctarlat)
Kavalam - 682 555 B4
3. Dcpartmcnt Qngnculture
Umon Ienlltory of Lakshadweep,
Kavafathi = 682:555.  *.
Replesemed by its Dnector Respondents
(By Ad\v le M1 S Radhakrlshnan)
: SRS
37. O’A 3senbia:,
Y/ uthkoya
.8/0 gha]koya ;
2
Applicants

‘Gangesh)

» Versus



4. Vlllage (Dweep) Panchayat

2.
Utiion Temtory
3 & Aviation

weep, Kavarathi-682 555

':Andrott Island fepresented by its :
Lxecutwe Ofﬁcer -682 554 Respondents

(By Ad-v,-qc.:a.te: Mr-,S.; Radh;a'krgls;hnan )

38, QA356/2013°

L I~l'aja.r“it>1n1ﬁ:avbiﬂ'f Do
D/oKoya KldayeM i

) "'pad: ‘louse Kaipem

. e ;Koya Ha_]l .
Malmlkkakada House Kalpem - Applicants

3. 'V1l.lage'(Dweep) Panchayat
’ Kalpem Isl-a.nd represented by its

Respondents




/\bdu] Latheei
S/o.Pallath Kunhl Koya*
Nenempappa}dazi-louse, ‘Kalpeni

Malmlkakada“ Eaus» Ke’gllpeni

M K Khalee
S/o Ilamza K




Applicants

- Versus

3. Director of P_anchayats
Department of Panchayats
Admlmsu ation of the Union Territory
ofLakshadweep, Kavarattl

i,



4
its
(By A an )

Abdul Lz eef” .
Keela. Vlllattom Amm Island £
Lakshadweep Sy

(By Ms.Shahna Ka‘r'th;i:‘ke'yan)'%

Vc r:su's - I Cy
. . o ;
1. Vlllage (Dweep) Panchéyath

: _Amm Island

2. S ec retary ;

Depanment of Panchayath Kavarathi

3. Dxrector : :
E mployment and T Ialnmg
Umon Terr 1toxy of Lakshadweep
Kavarathl ~

Amini; lslandXLék adweep |
(By Advocale Ms %hahna Kdrthlkeyan)

- Versus

I V-l;l' &e (Dweep) Pdnchayath
Amni: sland

Respondents

Applicant

Respondents

Applicant



&7

Respondents
nian for R 2&3)
42. OA 362/2013
Rabeehathulla B.P., aged 35 years
S/o. Mohammed Koya TN, :
Labourer, Klltan Resudmg at Vahyapura House,
Kiltan Isl and SOICE Applicant
(By Ac‘gl&p’.'c.',éfé-:, Sri P. V. Mohanan)
i ' 7 Versus
1. The Admlmstrator ‘
_;Ul‘ of LakshadWeep, L
Kavaratti-682:555,
Tlectncal D1v151on Kavarathy.
2. .Dlrector of Panchayat, |
D 'cnl 0_ Panchayat
Respondents
Applicant

12 e:..cwrrqf Pa é;h.'ayat,;
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3.
4. yl;l,l-e}._géi« D{veep Panchayat,
. Kiltan =682 SR Respondents
[By Advocate SI‘I S Radhakrnshnan (RI- 3)]
44. OA 364/2()13
Abdul Qubnsh 'S/o. Samul Abld P., aged 27 years,
Malikakal, Kiltan, UT,;,. ofLakshadweep, working as
Casual- Labouxen (,,I ,:;Stock nspectors Trained Labour),
Animal Husbandry' tep'antment U.T. of Lakshadweep,
Kavarathl A RN Applicant
Respondents

45, OA No 366/2013

1. Mohammed Kasun ‘
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Applicants

(By AdvocateM1 KB :G’é,{nge';s‘h)'

o Versus' .

1. The Admmlstrator
/\dmmnstxalnpn ‘of the Union Territory
ol [ akshadwcep, Kavarathl 682 555.
2. The Dlreclm ofPanchayats
Depar ‘ fp anchayats
Aidmln tratnon ofthe Union Territory
gep Kavarattl — 682 555.

Pdn.corit'rol Tower "Andrott — 682 554
Rbpresemed by its Ofﬁcel in charge.

4, Dnectorate ofArt & Culture
/\dmmlstlauon ofthe Umon Territory

nculture
/ gncuhure
‘th :_e Umon Territory

Respondents




wors py e e e e e e e me — amns m e m e —an
i A N "?’i‘fzé .

F0

hi’ﬁi;’:budheen Thangal, aged 28 years,

3.

ndeth House, Andrott.
4. ed 23 years,
S.

6. Khdl[’ agcd 32 yeaxs S/o Muthu,
’ Puleenakeel House Kavarattl

7. Abdulbdn aged 34 yedrs S/o. Hamza Koy, -
MonaKkaI House Ammg

i
8. fSayed Koya agaed 44 years S/o. Pookoya,
Meelachen House Amml _ Applicants

(By AdVOcate Sr1 K B‘ Gangl:sh)
k

[ : Versus

I l hc /\dmmlsuatol 1
Admnnlsuatlon ofthe Union Territory of Lakshadweep,
Kdledlll 682 555 :

4. Vll age (DWe p).Panchayat Andrott Island,
1cpresemed by 1ts hxecutlve Officer — 682 554.

Respondents

47. OA369/2013

RO S e =
e B s LI U IR -



10.
11.

12.

15.

edv32 years S/o. Nallakoya
se, ;Ar_i‘fgi_;;o,tt.

Ham/akoya aged 52 years S/o. Koya Kidave,

' Lhckkarakkad House Andrott

aged 27 years, S/o. Kunhiseethi Koya,
drott.



I 3 years, S/o. Sayed Mohammed,

18.
19. v oyammakoya,
Applicants
(By A ged
- Versus
1. fl‘:’hlie,/s\c_'lmfi'n it :
Administration’ ot the Umon Territory of Lakshadweep,
Kavaratti- 682'555 o
Respondents

"6 years S/o Hamzath,
fouse; KaNarattn

: i» I,_

3. TS4 S/o Koyamma,
Kavarattl
4, Olyears D/o. Khamar Khan,
ouse, *K?varattl
S. yeals, D/o. Hamzath,
: HC-)“US@ ‘Kavarat‘t’i.
6.



,’A

8.

9.

73
d34 years, D/o. Kasmi,

aratti.

o 38 years, S/o. Abdul Khader,
Kavaratti.

(By Ad‘_:vv(;) ate: S KB Gangesh) '

o

(WS

N

L

,/\dmnmstxdtﬂ_

Versus

The /\dmmlsUdt()x
Administration ofthc Union Temtory ofI akshadweep,
Kavaratti- 682 555
i
l)nul()x of Panchayats'
Department of Panchayats,

irector e ,fMLdlCd] and Health Services,

Unfon Ter 1101y' f Ldkshadweep, Kavarathi,

Replcscmcd by its Dlrcctm 682 555.

Village (chep) Panchayat

Kavaratti Island‘ represented by its
I xcculwa ()chet 682 555.

Vl”déC (1 )wccp) Panchaydt
/\ndxou Island ;Lscnted by its

ed_39 yLam S/o0 Hamzath,
l’ulhlyd Illam Kavarattl

10f the Union Territory of Lakshadweep,

Applicants

Respondents



NS

Sauablyoda l Ioué-c Kaval atU Applicants

(By Advocate: SH K 3 (mngesh) ;4'

Versus

The Administrator,
/\dmlmstmt
Umon Territe

‘ ‘-;of Lal{shadweep, Kavalam

Dcpaltmuu 0 /\mma] lusbandxy,
Union Territory of 'Lakshadweep, Kavaratti
repr cscmcd_ by. _1;st DerCLOI.

Dnccto of Panchayat%
Department of Panchayals
Administration of the -

Union Territory of Lakshadweep,
Kavaratti, =

Respondents
(5:}& NE;." 3’7?2./ ,_0.i3 |
I\4uddl<l<1vodc1’f_l 1
Kadamal. - s Applicant

=avaldth1 682 555.

"l‘_hé"'?Di'r'ec'_t()fr (5_@1;V‘i'c‘es),
Administration 'of the Union Tefritory



“ 75

of Lakshadweep (Secretariat),
Kavaratti — 682 555. -

Departiment of Weights & Measurers
Union Territory of Lakshadweep,
Kavarathi — 682 553.

Represented by its Director.

(By Advocate Mr. S. Radhakrishnan)

S1.

OA 373/2013

'Abdul Saleern, aged 32 years, S/o Nallakoya,

Ummerthakkada House, Andrott.

M.M. Mohamined Igbal, aged 37 years,
S/o Migdad, Meelad Manzil, Andrott.

(By Advocate: Sri K.B. Gangesh) -

3]

Versus

The Administiator,
Administration of the

Union Territoty of Lakshadweep,
Kavaratti.-682555

Director of Panchayats,
Departmernt of Panchayats,
Administration of the

Union Territory of Lakshadweep,
Kavaratti,~682555

Department of Science & Technology,
Union Territory of Lakshadweep, Kavaratti
represented by its Director.-682555

Environment Warden,
Department of Environment & Forests,
Andrott-682 554,

Village (Dweep) Panchayat,
Androth Island represented by its
Executive Officer-682 554.

(By Advocate: Sri S. Radhakrishnan)

Respondents

Applicants

Respondents
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52.  O.A No.380/2013

Nasar P. Muhammed Nasar

‘S/o. Nallakoya,

Puthiyath House, Androth Island ‘ |
Union Territory of Lakshadweep — 682 551. - Applicant

(By Advocate Mr. E.C. Bineesh)
Versus

l. The Administrator,
Union Territory of Lakshadweep,
Kavarathi Island - 682 555. '

2. The Director (Services)
Administration of the Union Territory
of Lakshadweep (Secretariat Establishment Section),
Kavaratti Island — 682 555.

3. Director ofP'ang;'hayatsv ,
Union Territory of Lakshadweep
Kavaratti Island — 682 555.

4, The Director
Agricultural Departiment
Union Territory of Lakshadweep
Kavaratti Island — 682 555.

5. Plant Protection Officer
Office of the Plant Protection Officer
Androth, Unién Territory of , .
Lakshadweep — 682 557. . Respondents

(By Advocate Mr. S. Rad}lakriéhnan)
3. OA 3812013

1. B. Saidali, S/o late Mohammed Koya
" Palliyachetta, Bandayam House,
Agatti Island, Union Territory of Lakshadweep.

2. K. Muhamimed Rafeek, aged 42 years,
S/o late Muthukoya, Kattampalli Poomada,
Kalkkandiyoda House, Agatti Island,
Union Territory of Lakshadweep.

3. K.G.Jamaluddin, Aged 40 years,
S/o late Ummer, Mariyathoda Kandawargothi House
Agatti Island, Union Territory of Lakshadweep.

b



4.

77

T.K. Sarommabi, Aged 36 years, D/o late Kunhikoya
Keelaillam Thekkeelapura House, Agatti Island,

Union Territory of Lakshadweep.

(By Advocate: Sri N. Anilkumar)

(OS]

(By Advocate: Sti S. Radhakrishnan (R.1,3 to 7))

' = Versus

The Administrator,

Union Territory of Lakshadweep, Kavaratti.

The Chairperson, Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep.

<,

The Employment Officer, Kavaratti,

Union Territory of Lakshadweep.

The Director of Panchayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep.

The Executive Officer/Special Officer,
Village (Dweep) Panchayat, Agatti Island ,

Union Teiritory of Lakshadweep.

- The Deputy Collector/ASO, Agatti Island,

Union Territory of Lakshadweep.

« The Social Welfare Inspector,

Women & Chief Development Office,
Agatti Island,
Union Territory of Lakshadweep.

54, OA 384/2013

I

Ishaque A.C., aged 35, S/o. Junies T.,
Bus Helper, District Panchayat, Kiltan,
Residing at Arakkala Chetta House,
Kiltan Island, UT of Lakshadweep.

Abdul Rasak K.C., aged 37,

S/o. Kasmikoya P.P.; Bus Driver,
District Panchayat, Kiltan,
Residing at Kattichetta House,
Kiltan Island, UT of Lakshadweep.

Applicants

Respondents



3. Noorulla §. M ; aged 39, S/o Late P.S. Kunhimon,
Bus Cleaner, District Panchayat, Kiltan,
Residing at Saife Manzil, Kiltan Island,
UT of I. akshadweep Applicants

(By Advocate: Sri PV Mohanan)

Versus
1. The Administrator,
UT of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayat,
Department of Panchayat,
Administration of UT of Lakshadweep,
Kavaratti — 6’8‘2 555.

3. Chief Executive Ofﬁcer
District Panchayat Kavaratti — 682 555. Respondents

(By Advocate: Sri S. Radhakrishnan)
55. OA 386/2013

I. Jahathali P.P., aged 33 years, S/o. B.C. Uduman,
Puthiyapura, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552. :

2. A. Ismail, aged 45 years, S/o. Eassa, Andrati Yoada,
Amini Island; Union Territory of Lakshadweep, Pin — 682 552.

3. Khalid Un‘né'm, a’ge‘d 40 years, S/0. Mohammed Puthumamachetta,
Amini Island, Union Territory of Lakshadweep, Pin — 682 552.

4. Moosa Peechandam, aged 38 years, S/o. Abdul Khadel
Mannathachetta, Amini Island, Union Territory of akshadweep,
Pin — 682 552.

5. Amanulla A M., aged 33 years, $/o0. Kunju Koorumel,
Amini Island, Union Tertitory of Lakshadweep,
Pin - 682 552. ,

6. Khalid A. P aged 35 years, S/o. Alimohammed, Aliyachetta,
Amini Island ‘Union Territory ofLakshadweep, Pin — 682 55.

7. Jafeerulla P.C., aged 25 years, S/o. Kidave Naduvatta Chetta,
Amini Island, Union Territory of Lakshadweep, Pin — 682 552.



11.

Abdul Salami{.}x., aged 38 years, S/o0. Khader Thottanada,
Aminipura, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552?5 v

Noorul Ilassdn K.K., aged 38 years, S/0. Abusala Kochu Kannada,
Kallakakkat, Amlm Island Union Territory of Lakshadweep,
Pin — 682 552

Jalal B.M,, aoed 31 years, S/o Khader T., Bahija Manzil,
Thattanoda, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552. :

O
Najeeb A., aged 31, S/o. Kidavu T.C.,
Ayeshera, Amini Island, Union Territory of
Lak%hadwccp, Pin —682 552.

Ndfcesath [ agcd 35 years D/o. Eassa Kottappura
Unnam, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552. Applicants.

(By Advocate: Sri Shiraz Bhava V.S.)

l.

(oS

Versus

The Union Territory of Lakshadweep,
Kavarathi — 682 555,
represented by its Administrator.

The Director of Panchayaths,

Department of Panchayaths,

Administration of the Union Territory of Lakshadweep,
Kavarathi — 682 555. ’

The District Panchayath, Amini, rep. by its Executive Officer,
Amini Island, Union Territory of Lakshadweep, Pin — 682 555.

The Village (Dweep) Panchayath, Amini Island,
Union Territory of Lakshadweep, Pin— 682 555,
Represented by its Executive Officer. Respondents

(By Advocate: Sri S Radhakrishnan)

S6.

Ry

OA 388/2013.

PP, Amanu?lﬂe@ aged 38 years, S/o. Sayed
Mohammed P K., Puthiya Pandaram, Kiltan.

Mubaraka Banu aged 27 years, D/o. beahlm
C.L avanakkdl House, Andrott.



3.

K. Sajeedkha;n, aged 26 years, S/o. Cheriyakoya,

Kunnel House, Amini. Applicants

(By Advocate: Sri K.B. Gangesh)

Versus
The Administx%i:tor,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 553.

Director of Panchayats, Department of Panchayats,

-~ Administration of the Union Territory of Lakshadweep,

Kavaratti — 682 555.
Department of Ani‘m‘al Husbandry, Administration of the
Union Territory of Lakshadweep, Kavaratti, represented by its

Director — 682 555.

Assistant Settlemerit Officer,
Amini Island - 682 554.

Village (Dweé;p) Panchayat,
Kiltan Island, represented by its Executive Officer-682 552.

Village (Dweep) Panchayat,
Andrott Island, represented by its Executive Officer-682 553.

Village (Dweep) Panchayat, Amini Island,

represented by its Executive Officer — 682 554. Respondents

(By Advocate: Sri S. Radhakrishnan)

57.

l.

QA 39012013

C.N. Abdulb'l__{bgake‘em, aged 38 years, S/o. Koya,
Cheriyanna’llél Hous‘e, Kalpeni.

K.I. Cheriyal <oya K.C., aged 48 years, S/o. Pookoya
Karupathaillam FHouse, Kalpeni.

K.K.Sadique Ali, aged 44 years, S/0. Mohammed C.P.,
Konhankakkada House,Kalpeni.

C.N. Habusabi, aged 50 years, D/o. Attakoya, |
Cheriyannallal-Fouse, Kalpeni.

Hameedabi, aged 41 years, D/o. Ramalan,



13.

16.

17.

20.

21.

gl
Pakkath House, Kalpeni.

A.T. Sheemab_i, 42 years, D/o. Hamzakoya,
Athanam Thottam House, Kalpeni.

A.K. Muthubt; aged 53 years, D/o. Lherlyakoya

Alikakkada House Kalpeni.

K.K. Habusabi, aged 42years, D/o. Sayed Mohammed Koya,
Kandamkalam House, Kalpeni.

Bambathi, aged 43 years, D/o. Ahammed P.,
Chadachiyoda House, Kalpeni.

Abdul Saleem M., aged 34 years, S/o. Mohammed A K,
Manjiyanam House,Kalpeni.

Naseema M.P., aged 33 years, D/o. Mohammed K.P.,
Mayamkaluapula House, Kalpem

IIumcurath P ag,ed 42 years, D/o. Sayed,
Poodiyath Ilousc Kalpeni.

C.0. Balkees, aged 53 years, D/o. Yussaf K.V.,
Chadachiyoda House, Kalpeni.

B. Abdurahiman, aged 49 years S/o. Muhmed M.,
Beerandhoda House, Kalpeni.

K.C. Abdul Laffar, aged 38 years, S/o. Aboobacker,
Kuttiyachada House, Kalpeni.

M. Anwal',aécd 37 years, S/o. M.P. Khader,
Maral House; Kalpeni.

M.P. Hajira, aged 36 years, D/o. K.P. Mohammed,
Mayamkakkepura House, Kalpeni.

C.G. Naseema Beegum, aged 36 years, D/o. Hamzakoya M.K.,
Cheriyachaman Gath House, Kalpeni.

K_K. Attakoya, aged 59 years, S/o. Ahamed Kunji Koya,
Kandamkalam House, Kalpeni.

'I’hangakoya,?aged 33 years, S/o. Chariyakoya E.,
Koliyala House, Kavaratti.

Hussain Ali, giged 35 years, S/o. Nallakoya,
Chettipura House, Kavaratti.



22, Jaffer, agcd 3‘2 years, S/o. Hasan T.P,,
- Kaladi House Kavaram

23.  Basheer, ag,ed 36 years, S/o. MohammedP
Kunninamel House, Kavaratti. :

24.  Amina, aged 42 years, D/o. Aboobacker,
Theklapura House, Kavaratti.

25. Kadisha, aged 55 years, D/o. Aboobacker,
Kunninamel House, Kavaratti.

26. Rahmath, aged 38 years, D/o. Mohammed P.V.,
Alachaoppada House, Kavaratti.

27, Raziyabi, aged 33 years, D/o. Al,
Kunnumpuram House, Kavaratti.

28.  Shamshadbeegum, aged 31 years, D/o. Kuttiyammed,
Kunnam House, Kavaratti.

29. Jameela, aged 37 years, D/o. Kunhikoya,
Fathima Manzil, Kavaratti.

30. Lilar, aged 28 years, S/o. Ahamed A.P.,
Kadapurathaillam, Kavaratti.

31. Noorul Ameéﬁ, aged 33 years, S/o. Sayed Buhari,
Palalam House, Kavaratti.

32, Abdul Rasheed aged 23 years, S/o. Hasamar
Umbiyapura House Kavarattl

33.  Hussain B, aged 43 years, S/o. Kunhi Kunhi P., -
Biranthoda House, Kavaratti.

34, Mohaml‘ncda‘l“i T.P., aged 35 years,
S/o0. Aboobacker K.K., Thekkilapura House, Kavaratti.

35. Sajid Khan, aged 39 years, S/o0. Sayed Koya,
Edanilam House, Kavaratti,

36. Jassin C agcd 33 years, S/o. Ali K.P,,
Chonam House, Kavaratti.

37.  Mohammed Rafi, aged 37 years, S/o. Hamzath Haji A.P.,
Molokepura House, Kavaratti.



39.

4OV.

41.

42.

43:
44,
45.
46.
47.
48.
49.
50.
51.
52.

53.
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Mohammed Shaffee P.A., aged 35 years, S/o. Kuji Seedi Koya,
Puthiya Alikém Amini.

Abdul Raheem aged 34 years, S/0. Abdu Rahiman,

Aynepwa Housc Kavaratu

Mushin, aged:;39 years, S/o. Nallakoya,
Kutt_ith;ayapur_? House, Kavaratti.

Akbar T.P., agi‘__ed 33 years; S/o. Kidave K.,
Tharammakepura House,; Kavaratti.

Faizel Hussain, aged 37 years, S/o. Shahul Hameed,
Palamkakkada House, Kavaratti.

Najumudeen P., aged 36 years, S/o. Shamsul Noor,
Pallicaham House, Kavaratti.

Shihab, aged:35 years, S/0. Kunhimoideen, Mullapura House,
Kavaratti. ‘

Aman, aged 37 years, S/o. Aboobacker, Kaladi House,
Kavaratti.

Raheem A., aged 30 years, S/o. Khader, Agam House,

Kavaratti.

Firozkhan, aged 27 years, S/o. Sayed Poo,
Ullxkanapul HouSe Kavaratti.

- Abdul Ha.shim M.1., aged 33 years, S/o. Attakoya,

Mukriya Illam House, Kavaratti.

Kaciislﬂ'a, aged 44 years, D/o. Ukkas,
Umbiyap'ura House, Kavaratti.

C.P. Abdu | Razak, aged 42 years, S/o. Mohammed
Chamayathapuxa House, Kavaratti.

K. Abdhl Rasheedu, aged 42 years, S/o. Hamzath,
Kunhibiyoda House, Kavaratti. '

C.P. Rejhe"em; aged 31 years, S/o. Hameed,
Chandipura House, Kavaratti.

M.T.P. Habeeb Rahiman, aged 43 years, S/o. Khalid,
Melathiruvathapura House, Kavaratti.



54.
53,
56.
57..
58.
59.
60.
6l.
02.
63.
64.
65.
66.
67.
68.

69.
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Moomihath, aged 37 years, D/o. Kidav,
Neliyampura House, Kavaratti.

Halima, dgc"d:'.35 years, D/o. Koyamma,
Fhaleekepula House, Kavaratti.

Sayed . Abc [ Rdhcem aged 46 years, S/o. Haji Sayed Shaikoya,
Ummalmanooda House Kavaratti.

Abdul Rcheem aged 30 years, S/o. Hamzath,
Mannayapma House, Kavaratti.

Mullabi U.P., aged 38 years, D/o. Hamzath,
Ullkanapura House, Kavaratti. ’

Sayed Abdul Jaleel aged 39, S/o. Aboobacker,
uthxya Kunnamkalam, Kavaratti.

Muhsin, aged 38 years, S/o. Koyamma,
Kunnumpura House, Kavaratti.

SeethimKoya;?é:ged 39 ye’a’rs,vS/o. Cheriyakoya,
Edanilam House, Kavaratti.

Mariyommab:i,, aged 36 years, D/o. Mohammed,
Kattikulam House, Kavaratti.

Mohanﬁin_ed éhaﬁ; aged 33 years, S/0. Ahammed Haji,
Pakichipura House, Kavaratti.

Mubeena, age'd 23 years, D/o. Sayed Poo,
Nellydmpuxallouse Kavaratti. '

Salma aged 72 years, D/o. Cherlyakoya
Vadakila pula_ House, Kavaratti.

Muhalﬁmejd,égéd’fBZ years, S/o. Attakoya,
Vadkilapura, Kavaratti.

Sairabanu P.E.,"ageid 31 years, D/o. Sayed Shaik Koya,
Madal House, Amini.

Mohammed Ali PML, é’ged 27 years, S/o. Hamza,
‘Puth.i:_ya ManZi[’;'Annini.

koya aged 41 years, S/o. Abdul Khader,
Panda am IIoUsc ‘Amini.




o,
71.
72.
73.
74.
75.

- 76.
77.
78.
79.
80.
g1l.
82.
83.
4.

85.
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Cheriyail__(oya M.C., aged 32 years, S/o. Hameed,
Melach&;taa H_'C),use,Kadx’nath. '

'Shafee'.E?\Y.P., aged 39 years, S/o. Ismail,
Vadakkilapura House, Kadmath.

Fazeerali N.M., aged 25 years, S/o. Kahalid,
Noor Mahal, Kadmath.

Shahul Hameed, aged 21 years, S/o. Ibrahim,
Melachetta House, Kadmath.

Najmudeen P.N., aged 28 years,
S/o. Cheriyakoya, Puthiyathanoda House, Kadmath.

Mohammed Iqubal, éged 46 years, S/o. Khader,
Attalada House,Androth.

Muthubi A.K., aged 42 years, D/o. Muthukoya,
Appurakkat House, Androth.

Hajarommabi E.K., agéd 40 yeﬁars, D/o. Shikoya,

Edayakkal House, Androth.

Badarudheen Koya A.B., aged 38 years, S/o. P.S.J. Thangal,

Aliyathammada Bithathabiyyapuram House, Androth.

Asmabt, aged 38 years, D/o. Koyamia A.,
Mayyampokkada House, Androth.

Shahnaz Bc—:egum C.P., aged 36 years, D/o. Nallakoya,
Chattapokkada House, Androth.

FFathimath Suhara, aged 38 years, D/o. Koyamma,
Bappathiyoda House, Androth.

Nusaiba A, aged 45 years, D/o. Yousaf M.P.,
Achammada House, Androth. '

Khaulath .., aged 38 years, D/o. Nallakoya" T.,

Lavana_kkvkal House, Androth.

Balha"]'i"., age:d 37 years, D/o. Pookﬁnhikoy&
Thailath House, Androth.

Rahamth P, aged 42 years, D/o. Koya Kiadve,
Pathada House, Androth.



86. Nasee
Moola

87. Kadee
Lavanak al House Androth

88. ar 1T aged 43 years, D/o. Aboobacker,
Thachery House Androth

89. Mullapoo M K aged 39 years, D/o. Koya,
. Maidandurakatt House, Androth.

90. Hafeera L., aged 39 years, D/o. Koyamma K. P
Lavanakkal House Androth. '

91. Aysummabl T , aged 45 years, D/o. Muthukoya K.P,
Thachery House Androth.

92. Habeebath A, aged 42 years, D/o. Muthukoya K.K,,
Ayinammada House, Androth.

93. Muthubi P.Mﬁ.,'aged 42 yeas, D/o. Yakoob,
Puthammadam House, Androth.

94, Ramlath Beegum, aged 42 years, D/o. Sherukunhi,
Kurmel House Androth. .

95, Hameedath M aged 43 years, D/o. Siddiqu M.K.,
Makket House Androth.

96.

917. Rahil M, age’,d. 39 years, D/o. Nallakoya,
Mathil House, Androth.

98. Hussain PP, aged 45 years, S/0. Aboo Sala,
Poovinapura House, Androth.

99.  Attakoya, aged 56 years, S/o. Asainar K.,
Attalada' House, Androth.

100. Hussam ]: K ‘aged 48 years, S/o. Seethlkoya
jal House Androth

101. Sayee ,.Mohammd Koya L., aged 54 years, S/o. Kader P.,



102.
103.
104.

105.

106.

87

Hussam K., aged 50 years, S/o. Sayeed Bhkari T.M.,
Kunnashada House, Androth.

Ismall ed 40 years, $/o. Lava Burhikage Moosa,

. Kunnumange House, Androth

Subaxdabn a&,ed 37 years, D/o. K.K. Sayedmohammed
Pathada lIouse Androth.

Pookunhi, aged 31 years, S/o. Saye Mohammed,
Keechelam House, Androth. .

M.P. Mohammed Hussain, aged 35 years,
S/o. Kidave, Moodampura House, Androth. ~ Applicants

(By Advqpaté: 'Sri Ij(.B. Gangesh)

1.

oo

Versus

The Administrator,
Administration of the Union Terntory of Lakshadweep,
Kavaratti — 682 555.

Director of P"anch_ayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

, ';Dep.ar'tment of Labour and Employment,
istration of the Union Territory of Lakshadweep,
Kavar"a"tti ~ 6;82 555.

Department of Education, Administration of the Union Territory
of Lakshadweep, Kavaratti, represented by its Director — 682 555.

[)epaltt:ment of Agriculture, Administration of the Union Territory of
Lakshadweep, Kavaratti, represented by its Director — 682 555.

Depaxlmenl of Women and Child Development,
Admn'mstrahon of the Union Territory of Lakshadweep,
[ 1epresented by its Director — 682 555

Depattinent of Fisheries, Administration ofthe Union Territory of
Ldksha d weep, Kavarattx represented by its Director — 682 355.

Department of Anirmal Husbandry, Administration of the Union
Territory of Lakshadweep, Kavaratti,
represented by its Dlrector-682555



. L RSP RC
Y B8
,.{' . .

9. Lakshadweep Khadi and Village Industries Board,
Kavarattr reﬁ)resented by its Chalrman 682 555.
10. Revenue Sub DlVlSlonal Officer, Kavaratti Island — 682 555.
11.  Sub D1V151onal Officer; Amini Island — 682 554.
12. Assista ngmeer LPWD Sub Division, Andrott Island-682 553.
13. aksher Iwe »p"Dlst.rrct Panchayat, District Panchayat (HQ),
Kavaratti,
represented by its Chief Executive Officer — 682 555.
14.  Village (Dweep) Panchayat Kalpeni Island, reprcsented by its -
l«xecutlve Officer - 682 551
15, Village (Dweep) Panchayat Kavarattl Island represented by its
Executive Ofﬁcer ~ 682 555. :
16.  Village (Dweep) P'an-chayal, Amini [sland,
represented by its Exccutive Officer — 682 554."
17. Village (Dweep) Panchayat,
nath Isfand, represented by its
Executive Officer - 682 553,
18. Village (':Dweep) Panchayat,

58.

.

AndrothIsland, represented by its . .
Executive Officer - 682 552, ~ Respondents

" [By Advocate: Sri S. Radhakrishnan (R1-8 & 10—18)]

0A 39-2/2.0;»;1;3-’

Hussam S/o Aboosala
Sar m ppada (Konchukakada) House,

,

Pakruxnupanoda House, Agathl
Presently wqumg as Cleaner,
RGS Hospital, Agatti.

Latheef, S/o Autakoya,
Kalkandiyoda House, Agathi,
Presently working as Cleaner,
{(JS lospltal Agatti.




"o L
4, Hameedath, D/o Koyassan,
Aynepara House, Agathi,
Presently working as Cleaner,
RGS | Iospxtal Agatti.

5. Sub BY] Mohamed
Kulalioc ise, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.

6.  Hajara, D/o late Hyder,
Beepapada House, Agathi,
- Presently working as Cleaner,
RGS Hospital, Agatti.

7. Sheemabi, D/o late Shamsuddeen,
Beepapada House, Agathi,
“Presently working.as Cleaner,

RGS I—I_ospitg:l;.Agatti.

8. Abi‘da-,;_“_D/o Hameed,
Makkiyachoda House, Agathi,
Presenﬂy working as Cleaner,
"RGS Hospltal Agattl

9. Sulaikla, D/d Mohamed,
Koylam House, Agathi, -
Presently working as Cleaner,
RG_S__ I-{ospital, Agatti.

} 10. Sulanmn S/o Ham/d _
Kalar thlyoda House, Agathi,
-'workmg a's Cleaner,

~11.  Maha Od,r-}.'S/o Koyassan,
Amperpally 1 House, Agathi,
Ple%emly wokag as Cleaner,
RGS ]Iospltal Agatti.

12.  Saif ulla S/o Abduxahlman
Mar 1yath0da House, Agathi,
I’resently wmkmg, as Cleaner




Jouse, Agathi,

15, Abdulia, S/o«;, nalid,
Kandavar Gothi House, Agathi,
Presently workmg as Cleaner,
RGS Hospital, Agatti. ‘ ' Applicants

(By Advocatc.; Sri R Ramadas)
Versus

1.~ The /\dnums(rator
ion lemtony of L akshadweep,

/\gattl lslahd Umon Temtory of Lakshadweep 682553

‘ lhc'Mcdlcal Ofﬁccx in charge,
munity Hea]th Centre, Agatti Island,
mtoxy of l.akshadweep 682553 Respondents

i S Radhakrishnan (R1&3))

( 1€ ‘Assistant Engmeer Electrical,
Lecmcal Sub D1V|510n Kadamat.

uddecn aged 41 years,

ed iMadkmachetta Kattipura House,
QLllel

¢: Assistant Engineer Electrical,
Division, Kadamat.

h‘:} ged 31 ycals S/o late Nallakoya
I]ouse Kadamal Skllled Labourer




9}‘. .

ouse, Kadamat, Skilled Labourer, ‘.
ssistant Engineer Electrical;
ivision, Kadamat.

K.P: Kunhlkoya aged 41 years, S/o late Ilassamax

Keelacherry ] ‘House, Kadamat, Skilled Labourer,

Office of the’ 'Assistant Engineer, Electrical, :

Llcctncal Sub D1v1510n Kadamat. - . . .- Applicants

(By Advocat'e:‘Sri. R. Sr,eeraj). .

IR

The Admmlsu ator,
Unior’ lemtoxyof Lakshadweep,
Kcl\/aldlll 682555

2. The Dnectm ofPanchayal
' Department of Panchayat,
Administration of Union Territory of L akshadweep,
Kavar am 682 555 o » -
3. The (,hlef Executlve Offcer Dlstnct Panchayat
Kadamat- 682 556
4, hc /\'ssLchml ‘Engineer, Llecmcal
lect Sub D1v151on Kadamat-682 556.
5. arson, |
p Panchayat, Kadamat-682 556.
(By Advo . Radhakrishnan(R 1-4))
60.
L .‘S/o C.0. Koyamma, dged 39 years
%klllcd Laboulel :
2.
Umon'Tcintoxy ofLakshadweep, Kalpeni-682 557
and 1091dmg at Thithiyapada House,
Kdlpcm Islarid-682 557.
3. Ilydcr, S/o late M.K. Yousef, aged 43 years

wor as (,asual lLabourer,



10.

Ammal IIusbandry Umt _
Union Temtory of Lakshadweep, Kalpem -682 557 ‘
and xemdmg at Manchlyanam House, '

and: 651dmg at Kakatchlyoda House
Kalpem Island 682 557.

M.K. Naseer S/o P Cherlyakoya aged 33 years
working as Casual Labourer, - .

Animal Husbandry Unit,

Union lemtmy of Lakshadweep, Kalpem -682 557
and residing at Malmikakkada House, . =~
Kalpen Iand 682 557

M Kalam %/o M C Muthukoya aged 34 years
wokag as Cdsual Labourer,
Ammal husbandly Umt

K. K Mohammed Rafeeque, S/o V.K. KOJankoya aged 45

years, workmg as Casual Labourer,
Animal Husbandry Unit,
Union lelrxtoxy of L. akshadweep, Kalpeni- 682 557
and re&dmggat Kandamkalam House, .. . .

a, S/o Iate M. C Ahmedkunjl aged 47 years
asual Labourer,

andry . Unit;

rof Lakshadweep, Kalpem 682 557
Maral-House, Kalpeni Island-682 557,

( O Abc ul Salam ‘S/o P. Assainar, aged 39 years -
wWor kmg as Cqsual Labourer,

Arimal Husbandly Unit, ’

Umon !cmtmy of Lakshadweep, Kalpem 682 557
and Iesldmg at Kakatchiyoda House,

I\alpem sland 682 557




Depax"tmbm 6f Panchayat,
Admxmstxahon of Union Territory of Lakshadweep,
Kavaratti- 687)55

The Chief Executive Officer, District Panchayat,
Kavaratti- 6825__55 | Respondents

(By Advocate: Sri- S Radhakrlshnan)

62.

|

('S

- 0.

K.C. Abdul
Kar 1yamachcttd House; Agatti Island,
- Union icmtmy of Lakshadweep.

OA 400/2013

PP, Sir aj, ag,cd 44 years, S/o M. Subair,.
P uth1yd Pandaxam House, Agatti Island,
Umon Iuntoxy of L akshadweep

;Noushad /\11 aged 32 years, S/o U. Sabjan,

Keela'Saramma Pada House, Agatti Island,

.Umon 10111[01y of Lakshadweep.

M. 1 /\bdul Nasu abed 28 years, $/0 M. Abdul Rahiman,
ela fllom House, Agatti Island,
U h‘iioh “erritory of Lakshadweep.

> ged 30 years, S/o Kidave ,
ouse, Agatti Island,
r'f_y of Lakshadweep.

hu.koor aged 38 years S/o Kasmi,

M P I\l/amuddm aged 27 years S/oM Abusala

ly ofﬁ Ldkshadweep ' - Applicants

Versus

The /\'d mini : {'f‘atox

‘Union lemtmy of Lakshadweep,
'Kavcnam 68255

The Chaixfpel‘son; -



and xesldmg at Pokkarappada House

23
Union Tenitbl‘y of Lakshadweep, Kalpeni-682 557

Applicants

Versus

The -Advminisﬁﬁ‘étor,
Union Territory of Lakshadweep,
Kavaratti.-682555 |

The Director of Panchayat,
Department of Panchayat,

Union Territory of Lakshadweep,
Kavaraui,-6_8i21555j ;

The Chief E;(ecutlvé Officer, District Panchayat,
Union'* Ierrltory of Lakshadweep,
Kavaratt 682555

The Vctm mcuy Assxstant Surgeon,
Village Dweep Panchayat,
Kalpeni-682 557 . ' Respondents

(By Advocate: Sri S.Radhal‘(rishnan)

6l.

OA 3952013

d. S/o Yusuf, aged 40 years,
lala House, Kadamat,
1ct Panchayat Kadamat

Abdul Shu <oor S/o Sayed Ali, dged 41 years,
Ukkayachetta House, Kadamat,
Bus D11ver DlStI‘lCt Panchayat, Kadamat.

M. Khalid, S/o‘Nadeer, aged 43 years,
Madurakam I---IQuse, Kadamat,
Helper, Distric‘t Panchayat, Kadamat.

/\yoobkhcm S/o Kunhikoya, aged 37 years,

ahal House, Kadamat,
strict Panchayat, Kadamat. : Applicants

Versus



Village (Dweép) Panchayét,
Agatti Island, Union Territory of Lakshadweep 682553

3. The Employment Officer, Kavaratti, "
Union Territory of Lakshadweep-6825-§fl .

4. The Director of Panchayat,

Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep-682551.

5. The Chief Executive Officer/Special Officer,
Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep-682553.

6.  The Deputy Collector/ASO, )
Agatti Island, Union Territory of Lakshadweep-682553.

(By Advocate: Sri S. Radhakrishnan)

63. QA 404/2013

| Nadirsha N.P., S/o Nallakoya P.V.,, ‘
aged 31 years; Nenampappada (House), Kalpeni Island.
Union Territory of Lakshadweep,
Working as Casual Labourer in the

Department of Science & Technology- Kalpeni f)weep.

2. Affefudheen AK.,

S/o Cherikoya K, aged 30 years,

Akkara (House), Kalpeni Island.

Union Territory of Lakshadweep,

Working as Casual Labourer in the

Department of Science & Technology-

Kalpeni Dweep. Applicants

(By Advocate: Sri Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy | Daniel) )
Versus

1. The Administrator,
Union Territory of Lakshadweep, Kalpeni.

2. The Chairperson,
Village (Dweep) Panchayat, Kalpent.

3. The Director of Panchayat,
Department of Panchayath, Kavaratti-682555.
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4, The Director,
Department of Smence & Technology
Kalpeni.

(By Advocate: Sri S. Radhakrishnan (R1,3 & 4))

64. OA 406/2013

M.P. Shihabudheen, aged 30 years,

S/o E.C. Mohammed Alj,

Skilled Labourer, Animal Husbandry Unit, Kiltan,
Residing at Malayampura, Kiltan Island.

(By Advocate: Sri P.V. Mohanan)
Versus
1. The Administrator,
Union Territory of Lakshadweep,

Kavaratti.-682555

2. Director of Panchayat,
Department of Panchayat,

Administration of Union Territory of Lakshadweep,

Kavaratti-682555.

3. The Veterinary Assistant Surgeon,
Office of'the Veterinary Assistant Surgeon
(Animal Husbandry Unit),
Kiltan Island, Lakshadweep-682 557.

4. T he (,halrpexson
llage (Dweep) Panchayat
(lltan 682 557.
(By Advocate: Sri S. Radhakrishnan (R1-3))

65. OA413/2013

Asif Ajnad,, S/o Bader, aged 26 years,
Pathummathoda (House), Kiltan Island,
U.T. of Lakshadweep, Working as.
Homeopathic Attender in Homeopathic Unit
Kiltann Dweep.

(By Advocate: Mr. Grashious Kufiakose, Sr.)
(By Advocate: Ms. Daisy 1 Daniel)

Versus

Respondents

Applicant

Respondents

Applicant



@ a7

l. The Administrator,
Union Territory of Lakshadweep,
Kavarattl 682555.

2. The Chairperson,
Village (Dweep) Panchayat, Kiltan.

3. Director of Panchayat,
Department of Panchayath, Kavaratti-682555.

4. Mission Director,

National Rural Health Mission, Kavaratti-682555.

5. Medical Officer in Charge;
Primary Health Centre, Kiltan Island.

(By Advocate: Sri S. Radhakrishnan (R1, 3 to 5))

66. OA 423/2013

l. Abdul Kareem.C., aged 42 years, S/o Subair P.P.,
Chonam House, Agatti. |

2. Ubaid V., aged 35 years, S/o Bamban,
Valiya lllam, Agatti.

3. Mohammed M., aged 40 years, S/o Basha A P
Moothammada House Agatti. '

4, Hafsath M., aged 46 *years, D/o Ummer,
Moothammada House, Agatti.

5. Maviya U., aged 48 years, S/o Ahamed,
Uriyoda House, Agatti.

6. Umilla T.P., aged 54 years, D/o Khader,
: Thekkilappura House, Agatti.

7. Ummer C.K., aged 54 years, S/o Alif T.P.,
Chekkakkal House, Agatti.

8. Aboobacker P.K., aged 31 years, S/o Koyassan,
Puthukotta House, Agatti.

9. Mohammed T.P. agcd 39 years, S/o Hamza
Thoppumpadi House Agatu

Respbndents



10.  Saromma M. aged 39 years, D/o Hamza,
Mariyathoda House, Agatti.

. Ashraf/—\.K., aged 42 years, S/o Ahamed M.,
Achan Kuttiyoda House, Agatti.

2. Abdul Razzak R., aged 33 years, S/o Hamza U.,
Roullammada House, Agatti.

13.  Shaffabi P.P., aged 36 years, D/o Hamza K.,
Puthiyapura House, Agatti.

(By Advocate: Mr. K.B. Gangesh)
Versus

L The Administrator,
: Administration of the Union Territory of Lakshadweep,
KdVd atti- 682555

2. Director of Panchayats,
Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.

3. Director of Education,
Directorate of Education,
Administration of the Union Territory of L kshadweep,
Kavaratti-682555.

4. Village (Dweep) Panchayat,

Agatti Island represented by

its Excecutive Officer-682554.
(By Advocate: Sn S. ‘R'adhakrishnan )
67.  OA 444/2013
Aboosalih, S/o Iiia}s;l_iae_ed- Koya,
Padalapura, Kiltan Island.
Union Territory of Liakshadweep, Pin-682558.
(By Advocate: Sri\“S‘habu Sreedharan)

Versus

I Union Territory of Lakshadweep 1epxesemcd

by the Administrator,
Kavaratti Island. Pin- 682555.

Applicants

Respondents

Applicant



%9

2. The Director of Panchayat,
Union Territory of Lakshadweep,
Kavaratti [sland. Pin- 682555.

The Chairperson,

Village (Dweep) Panchayat,

Kiltan Island. /

Union Territory of lakshadweep, Pm 682558

(OS]

4, The Executive Officer,
Village (Dweep) Panchayat,
Kiltan Island. :
Union Territory of Lakshadweep, Pin-682558.

5. The Assistant Engineer,
Electrical Sub Division, Kiltan Island.
Union Territory of Lakshadweep
Pin-682558. '

(By Advocate: Sri S. Radhakrishnan (R1, 2, 4& 5))

68. OA 453/2013

I l-lameéd K., S/o Abdul Rahman, aged 36 years,
Keelazillam H) Kiltan Island.

Union Territory of Lakshadweep.
Working as Casual labourer in

Lakshadweep Building Development Board, Kiltan.

[N

Saleem K., S/o Badar K, aged 28 years,
Kuttukum (H) Kiltan Island, '
Union Territory of l.akshadweep.
Working as Casual labourer in

Lakshddweep Building Development Board, Kiltan.

3. Hisminoor, S/o Mohammed aged 38 years,
Pakkiyoda (H) Kiltan Island., '
Union Territory of Lakshadweep.
Working as Casual labourer in

Lakshadweep Building Development Board, Kittan.

4. Ponkutti, S/o Pookoya, aged 48 years,

: Surambiyoda (H) Kiltan Island,
Union Territory of Lakshadweep.
Working as Casual Labourer in
Lakshadweep Building Development Board,
Kiltan.” '

Respondénts

Applicants
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(By Advocate: Mr. Grashious Kuriakoée, Sr.)
(By Advocate: Ms. Daisy [ Daniel)

Versus

] The /-\dminist.rator,

Union Territory of Lakshadweep.

2. The Chairperson,
Village (Dweep) Panchayat, Kiltan.

(O8]

Secretary,
Lakshadweep Building Development Board,
Kavaratti. ~

4, Director of Panchayat, ,
Department of Panchayat, Kavaratti. Respondents

(B)./ Advocate: M1 S. Radhaldi'shnan (R1,3 to 4))

69.  0.A No. 488/2013

Salmath

D/o. Sayed Koya

Madapally House

Chetlat Island. Applicant

‘(By Advocate Mr. KB Gahgésh)
Versus

. The /-\ijministrator,
Administration of the Unjon Territory
o1"'Ii.,al<§hadw'e'ep’, Kavaratti — 682 555.

2. The Director (Services)
Administration of the Union Territory
of Lakshadweep (Secretariat),
Kavaratti = 682 555.
3. Department of Science and Technology
Union Terrjtory of Lakshadweep,
Kavarathi — 682 555. : -
Represented by its Director. ' : ‘Respondents

(By Advocate;\:"'Mr. S. Radhakrishnan)

70.  OA 492/2013



{1
'K Bushra Beeg,um W/o Ilakeem
Aged 27 years, Casual | Labour,
Office of'the Veterinary Assistant Surgeon,
Animal Husbandry Unit, Amini.
Lakshadweep-682 552.

(By Advocate: Sri V.B. I—Iai'inarayan)_
Versus
L. Union of India rep. By
the Administrator,

Union Territory of Lakshadweep,
Kavaratti 1sland, Pin- 682555.

[\

The Difector of Panchayat,

. Dcpartmem of Panchayat,

~ Union Territory of Lakshadweep,
Kavaratti Island- Pin- 682555.

(OS]

The Veterinary Assistant Surgeon,
Animal Husbandry Unit, Amini.
Union Territory of Lakshadweep-682 552.

4. The Chairperson,
Village (Dwecp) Panchayat,
/\mlm Lakshadweep - -682552.
(By Advocate: Sri S. Radhakrishnan (R1-3))

71. OA 4 9‘?'9/2013

1. Rahmath Beegum Keelal <unmkkam
W/o. Mohammed B K,
Data Entry Operator (M(JNRE(JA)
Sub-Divisional Office,
Kadamat Island,
Union Territory of Lakshadweep.
Residing at Keelakunniklkam House,
Kadamat Island
Union Territory of Lakshadweep, PIN — 682 556.

2. Mohammed Shafi Qraishi Malika,
S/o0. M, Sayedali,
Data Entry Operator (MGNREGA)
Village (Dweep) Panchayat Office (MGNREGA)
* Kadamath Island, Union Territory of Lakshadweep,
Residing at Malika House,
Kadamat Island,

Applicant

. Respondents



02

Union Territory of Lakshadweep, PIN - 682 556

(By Advocate Mrs. Sreedevi Kylasanath)

1.

Versus

The Administrator,

Union Territory of Lakshadweep,
(Department of Rural Development)
Kavarathi.

The District Programme Coordinator,
MGNREGA, Kavarathi,
Union Territory of Lakshadweep.

The Programme Officer,

National Rural Employment Guarantee Act,
Office of the Programme Officer, '
National Rural Employment Guarantee Act,
Kadamat, Union Territory

of Lakshadweep.

(By Advocate Mr. S-.'Rardhakrishnan)

72.

OA 507/2003

Muthu Koya K

Casual Labour, Street Light Maintenance
Village Dweep Panchayath, Amini Island
Union fI‘erri‘tory of Lakshadweep

Permanent address ::Kunninamel House

Amini Island, Union Telrltow of Lakshadweep
Pin - 662 552

(By Advocate: Mr.TCG Swaimy)”

3.

Versus

The Ad
Union {Ferritory of Lakshadweep
Lakshddweep Administration
Kavaratti — 682 555

The Executive Engineer
(Department of Electricity)

Administration of the Union Territory of Lakshadweep

Kavaratti = 682 555

'The S‘ecretary (Panch-ayats)
(Directorate of Panchayats)

Applicants

: Respondents

Applicant
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Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555

- The Chairperson

Village Dweep Panchayat
Amini sland,
Union Territory of Lakshadweep — 682 552

The Assistant Engineer (Ele)

Electrical Sub Division

Union Territory of Lakshadweep

Amini Island — 682 552

The Director

(Directorate of Panchayats)

Administration of the Union Territory of Lakshadweep

Kavaratti — 682 555 - o Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

73.

N

(U]

6.

0.A No. 509/2013

I\/Ialleeh:a Beegum K.C.
D/o. Indeen Kandilath
Kaval Chetta House, Androth.

Shahid-a Beegum K.
D/o. Hamzakoya
Kandlath House, Androth.

Subaida M.

D/o. Kidave U.K .
Makkel House, Androth.
Aysha 3eegum P.V.K
D/o. 'Ygll{-foob P.K
PuthiyaPentamveli Kad
Androth.”

Rahmath Beegum K
D/o. Hamzakoya P.P-‘,
Kunhali House, Androth.

Thahiva L.

D/o. Seethi Nallal
LLavanakal Iouse
Androth.

Subaid;fd A.
D/o. Sdyed Mohammed M.



Aliyathara House, Androth.

Fathimathu Suhurabi P.V.IX
D/o. Majeed P.V.K
Pentanibeli Kad, Androth.

Siyad K@han L.
S/o. Kunhikoya A. (Late)
Kandilath House, Androth.

Raisa K.
D/. Badarudheen Melechetta Mechery
Kadiyammada House, Androth.

Haseena Beegum C.P.1

D/o. Abdulla M.P
Chemmachery Puthiya lllam House
Androth.

Habsabi P.U.P
D/o. Fakarukdheen K. Cheriyadam
Ummathabiyapura House, Androth.

(By Advocate: Mr. K.B. Gangesh)

N

Versus

The Administrator,
Administration of the Union Territory

of Lakshiadweep, Kavarathi — 682 555.

Directgrate of Industries,
UnionTerritory of Lakshadweep
Kavarathi, represented by the
Director of Industries — 682 555.

Coir Supervisor: ,

Coir Production Centre, Androth — 682 557.

(By Advocate: Mr. S. Radhakrishnan)

74.

QA 510/2013

Haseena (@ Haseenabi Therakkal
Therakid House, Kadamath
Data Entry Operator

Villagc%,:,D'weep Panchayath, Kadamath

(By Advocate: Mr.R Sreeraj)

Applicants

Respondents

Applicant



o,

1.

jes
Versus -

The Administrator
Union Territory of Lakshadweep

. Kavaratti — 682 555

The Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Executive Officer,
Village (Dweep) Panchayath
IKadamat - 682 556

The Chairperson .
Village (Dweep) Panchayath

Kadamat — 682 556

The District Programme Coordinator
MGNREGA, Kavaratti — 682 555

The Sub Divisional Officer and
Programme Officer MGNREGA
Kadamat — 682 556 ] Respondents

(By Advocate: Mr.S.Radhakrishﬁan (R1-3,5&6)

7

[y

wn

OA 557/2013

K.V .Naseer -

Kodavalappu House, Kiltan

Cook, Government Senior becondaly School
Kllldﬂ

K.P.Dawood ,
Kilappura House, Kiltan

Peon, Government Senior Secondary School Applicants

Kiltan Applicants

(By Advocate: Mr.R.Sreeraj)

)

- Versus

The Administrator

Union Territory of Lakshadweep
Kavaratti = 682 555 ‘

The Director of Panchayath



Departmem of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Executive Officer, . f
Village (Dweep) Panchayath‘
Kiltan — 682 558 i

The Chairperson
Village (Dweep) Panchayath
Kiltan — 682 558

The Principal | ~
Government Senior Secondary School

Kiltan — 682 558

(By Advocate: Mr.S Radhakrishnan (R1-3 & 5)

76.

l.

OA 566/2013

Safiyath S

Cook, Government High School
Kadamath

Residing at Pallam, Kadamath Island
Union Territory of Lakshadweep

P.P.Ismail

Cook, Government J.B. School
Kadamath

Residing at Kadamath Island

M.P.Attakoya

Cook, Government J.B.School
Kadamath

Residing at Kalllyammakada
Kadamath Island ‘

K.K.Khalid

Cook, Government J.B.School
Kadamath ! :
Residing at Biriyommada
Kadamath Island

P.Amanulla

Cook, Government J.B.School
Kadamath

Residing at Kunnumpura
Kadamath Island

Respondents



10.

11.

o7

Ummer P.P.1

Cook, Government J.B. School
Kadamath

Residing at Alikothapura
Kadamath Island

Hidayathulla P

Cook, Government J.B. School
Kadamath

Residing at Kadamath Island

Muhammed Shafi P.P -

Cook, Government S.B. gchool
Kadamath '

Residing at Kadamath Island

Pookunhlkoya P.P

Watchman / Helper

Government Jawaharlal Nehru Senior Secondary School
Kadamath :

Residing at Puthiyapura

Kadamath Island

Abdullakoya B.M

Watch and Ward :
Government J.B.School, Kadamath
Residing at Biriyommada
Kadamath Island v

Jafer P

Driver, Jawaharlal Nehru Semor Secondary .School
Kadamath

Residing at Pupathada "

Kadamath Island k

(By Advocate: Mr.P.V.Mohanan)

l.

Versus

The Administrator _
Union Territory of Lakshadweep
Kavaratti — 682 555 .

Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 '

The Head Master

Applicants
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Government J B School
Kadamath — 682 556

The Principal .
Jawaharlal Nehru Senior Secondary School
Kadamath — 682 556

(By Advocate: Mr.S.Radhakrishnan )

77.

0OA 567/2013

Habeebulla P.M

Puthiya Malika House, Kadamath
Driver, Government Jawaharlal Nehru
Senior Secondary School

Kadamath Island

(By Advocate: Mr.P.V.Mohanan)

Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath
Department of Panchayath

Administration of Union Territory of Lakshadweep

Kavaratti — 682 555

The Principal

Respondents

Applicant

Government Jawaharlal Nehru Senior Secondary School

Kadamath Island 682 556

(By Advocate: Mr.S.Radhakrishnan)

78.

I

OA 580/2013

Yacoob
Kathathe Chetta House, Kadmat.
A

Vahida
Marikilam House, Kavaratti.

Habusa
Alachapada, Kavaratti.

Yacoob
Kaladi House, Kavaratti.

Respondents



A

14

18.

20.

103

‘Muhammed Salih , P

Aynepura House, Kavaratti.

Fareeda Beegam 5
Molokepura House, Kavarattl.

Saleem o
Pallicham House, Kavaratti.

Bamban .
Nambicham House, Kavaratt1.

Sayed Abdullakoya
Chendipura House, Kavarattl

Nafeesathbi.
Poodiyam House, Kavarattl

Jamaliyath

Thirinipura House, Kavaratti.

Fazeela Beegum - .
Kannipura House, Kavaratt1

Ummer
Thirinikad House, Kavaratt1
1.
Firozkan
Athnachammada House Kavarattl

Jaffer
Marikilam House, Kavaratti.

" Amanulla,

Mela [llam House, Kavarattl

Sirajudheen -
Molokepura House, Kavarattl

Hiyasudheen

Chamayathapura House, Kavaratti.
Fathahudeen |
Kadapurathaba House, Kavaratti.

Muneer
Kuttipapepura House, Kavaratu



22.

23.

24.

25.

27.

- 28.

:'v“{"' Sk *ﬁ%

;;I :- LLO

Ashik :

Puthiya Alikom House, Kayaratti.
.

Muhammed Musthafa,

Achadapurakatt House,” Andrott
|

Mujeeb Rahman T.P,

Thaleka Pura, Kavaxattl

Jamhar Hussain .
Beeranthoda House, Kaval atti.

Mubhsin
Beeranthoda House, Kavaratti. .

Rauf |
Chettipura House, Kavaratti.

Hazarath _
Chungam House, Kavaratti

Khalid

- Thottathapura House, Kavaratt

(By Advocate: Mr.K.B.Gangesh)

Versus

The Administr atox
Administration of Union Temtory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Agriculture "

Department of Agriculture :
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555. :

Director of Animal Husbandry

Department of Animal Husbandry

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

Village (Dweep) Panchayath Kavaratti Island
represented by its Executive Officer,

Applicants



" . Pin — 682554

=

R

b
(By Advocate: Mr.S.Radhakrishrian)

- 79.

I

OA 582/2013

Rasheed Koya

Multi Task Employee | .
Public Library, Kilthan| ,
Residing at Kilthan |

Smt.Sulfabeegum o

Cook, G.H.S Kadmat 4 =ir -
Residing at Melachetta Haijumakudi
Kadamath Island S

(By Advocate: Mr.P.V.Mohanan)

Versus

The Admlmstrator
Union Territory ofLakshddweep
Kavaratti — 682 555

Director of Panchayath
Department of Panchayath

Administration of Unioh Territory of Lakshadweep

Kavaratti — 682 555

The Library and Information Assistant
Office of Library and Information Assistant
Publlc Library, Kllthdn Island 682 557

(By Ad vocale Mr.S. Radhaknshnan)

80.

R

OA 601/2013

I\ashecd Koya S.V., S/o Abdulla Koya P.S.,
Shaiknaveed (H), Kiltan Island PO,

Union Territory of Lakshadweep, Pin -682 555.

(By Advocate: Mr. Sbabu Sreg“:dharan)

' Versus
fe

Union Territory of Lakéhadweep, represented by the
Administrator, Kavaratti Island, Pin — 682 555.

Respondents

Applicants

Respondents

~ Applicant

The Director of Panchay" .“,??':‘Uni‘on Territory of Lakshadweep,

b
4

i



Kavaratti Island, Pin — 682 555

The Chairperson, Vlllage (Dweep) Panchayath
Kiltan Island, Union Terrltory of Lakshadweep,
Pin — 682 558.

The Executive Officer, V1llage (Dweep) Panchayath,
Kiltan Island, Union Tér'ritory of Lakshadweep, Pin — 682 558.

The Library and Infmma,_, on Asslstant Public Library,
Kiltan Island, Union Terrltory of Lakshadweep,
Pin— 682 558. . Respondents

[By Advocate: Sr1 S. Radhal&ishnén (R1, 2, 4& 5)]

81.

OA 634/2013

Malikdeenar, aged 21 yeas, S/o. Hamzath,
Sara Manzil House, Ag;am SN Lo Applicant

(By Advocate: Sri K.B. (Jcmgesh)

N

- Versus

The Administrator, . .
Administration of the Umon Temtory of Lakshadweep,
Kavaratti-682 555.

Director of Panchayats, .

Department ofPanchayé‘Ls -
Administration of Union’ Tel itory of Lakshadweep,
Kavaratti — 682 555.

Department_ of Educati.o:rji, Administration .of the
Union Territory of Lakshadweep, Kavaratti,
represented by its Directo:r '—“682 555.

Village (Dweep) Pdnchayat
Agatti Island, Ieple%ented by its Lxecutwe Ofﬂcer —
682554 o o Respondents

i

(By Advocate: Sri 8. Radhakrishnan)

82.

1.

OA 635/2013

F athahudheen K.P. aged 40 years; S/o.. Sayed Muhammed Koya,
Kattampalli House Agam o

_ Youms, aged 31 years, S/o Abdulla, Mariyathoda House,

4



Lo

3,

Agatti. “
; ’4 ,x LIS v»
(M Shahida, aged 40 yeaers ‘D/o. Kasmi, Kuttlyam
Mukriyoda House, Agattl

K.M. Amina, aged 46 years;, D/o Abdul Rahman,
Kuttiyam Mukriyoda House Agattl Applicants

(By Advocate: Sri K.B. Gangesh)

Versus

Ca

I i

The Administrator, . ki
Administration of the Umon Temtory of Lakshadweep,
Kavaratti-682 555. :

Director of Health Services, | -1
Directorate of Health Services,
Kavaratti — 682 555 '

Medical Officer in charge i ,flf.- :

Community Health Centre, Agam 682 553.

Medical Officer i Charge Rapv Gand)n Specia)ity Hospinal,

Agatti — 682 553. RRPNEDN

Village (Dweep) Panchayat Agatti Island, represented by its
Executive Officer, 682 553 Respondents

e \1"
I

(By Advocate: SriS. Radhaershnan)

83.

OA 791/2013 g ;:;i-'x;‘,_: o

Fareeda Beegum M.1., Meppada lllam, )
Agatti Island. ‘

(By Advocate: Sri K.B. Gangesh) |

1.

Versus
_ ” fp
The Administrator,
Administration of the Umon Terrltory of Lakshadweep,
Kavaratti-682 553.

Director of Panchayats, " "

Department of Panchayats, |

Administration ofUmon Femtory of Lakshadweep,
Kavaratti — 682 554. .1

Applicant



i

3. Project Manager, Desiccated Coconut Powder Unit,
[Lakshadweep Development Corporatlon Ltd
Agatti, Kavaratti — 682 554

4. The Deputy Director (Admn.), Lakshadweep Development
Corporation, Kavaratti - 682 554

5. Village (Dweep) Panchayat,' |
Agatti Island, represented by its Executive Officer, _
682 553. S Respondents
(By Advocate: Sri S. Radhakrishnan) ©*

84. OA 822/2013

B.P. Navas, Aged 27 years, S/oKasmlMP,
Valiyapura House, Kilthan Island P.Q.; - .
U.T. of Lakshadweep. o ' Applicant

(By Advocate: Sri P.V. Mohanan) -t}
S '
Versus

1. The Administrvator, R
UT of Lakshadweep,
Kavaratti-682 555. %~

2. Director of Panchayat,
Department of Panchayat,
Administration of UT of Lakshadweep,
Kavaratti - 682 555.

3. The Principal, Government ngher Secondary School, : '
Kilthan Island — 682 556.° : Respondents

(n» Yy Mdweeaty @ S $ RAJLA‘(L&LWD

85. QA 880/2013 z

Muthukoya N.P S
Nalakapma Kiltan Island™ - :
Union Territory of Lakshadwéep- 682 558 Applicant

(By Advocate: Mr.Shabu Sx‘éedhai'ah)
Versus
|, Union Terr itory of Lakshadweep represented -

by the Administrator
Kavaratti | sland 682 555"



Kavaratti Island — 682%

3. The Senior Admmlstratlve Ofﬁcer
Education (District Panch"yath)
Union Territory of Lakshadweep
Kavaratti Island — 682 5-5. .

4. The Pr1n01pal Ops
Government  Senior Secondary School
District Panchayat, Klltan Island
Union Territory of Lakshadweep 682 558

(By Advocate: Mr.S. Radhakrlshnan)

86. OA 898/2013

K.C.Abdul Khader i
Kulikaraya Chetta House =~ "
Chetlat Island :
Union Territory of Lakshadweé’"_’ 682 554
o)
(By Advocate: Mr.Shabu Sreeghqran}

s
Versﬁf's'.‘ :

Union Territory of L akshadweep represented
by the Administrator :'_'f’f‘?.'
Kavaratu Isldnd - 682 555"_"----~-»

—

2. The Director of Panchayath
Union Territory of Lakshadweep
Kavaratti Island — 682 555 ‘

3. The Senior Admmlstratlve Ofﬁcer
Education (District Pdnchayath)
Union Territory of Lakshadweep
Kavaratti Island - 682 555

vl,.
|
I

4. The PrmClpal : S
Government Senior Secondary School
District Panchayat, Chetlit: Island
Union Territory ofLakshadweep 682 554

(By Advocate: Mr.S. Radhaknshnan)

Respondents

Applicant

Respondents



87.

(By Advocate: Mr.K.B.Gangeshjﬁ"f"? |

1.

OA 904/2013 0
AR

Kadeeja C.P ‘ S

Cheriyapurakad ' }l S

Kalpeni Island

Versus

The Administrator ;
Administration of the Unighgfigrsif
Kavaratti - 682555 fifsci

li.
hdi |
Sub Divisional Officer Ed TS
Office of Sub Divisional Officer !t
Kalpeni Island — 682 554 ! :‘}':”
- .
The Director (Rural development)
Department of Rural Development
Administration of the Union Territory
of Lakshadweep, Kavaratti — 682 555

(By Advocate: Mr.S.Radhakrishr‘lén)’v o

88.

I

" 0A 905/2013

Abdul Khader C. S
Chekkiriyammada House @ "
Agatti Island B

Bugar Jamhar T.P
Theklapura House e
Agatti Island .

(By Advocate: Mr.K.B.Géngesh) ': ‘E

Versus " .

The Administrator

Administration of the UnionTﬁfiid"ry of Lakshadweep

Kavaratti Island — 682 555 .-

Director of Panchayaths . o
Department of Panchayaths &

Administration of the Union':Téff-itory of Lakéhadweep

Kavaratti Island — 682 555 R

Applicant

ifory of Lakshadweep

Respondents

Applicants



i

-

3. Project Manager il 4
Desiccated Coconut P@wder Unit

Lakshadweep Development Corporatlon Limited
Agatti, Kavaratti — 682 555

4. The Deputy Director (Admn)
Lakshadweep Development Corporatlori
Kavaratti ~ 682 555 '*. .

5. Village (Dweep) Panchayath .
- Agatti Island represented by its-
Executive Officer - 682‘.445*5‘)‘3‘ e o Respondents

(By Advocate: Mr.S.Radhaklfishnqn)
[~
I

89. 0A 939/2013

t
I, SafiyullahK.C. . 1
Kuttiyachada House
Kalpeni Island

ot e o o

2. Saifulla M.1
Melaillam House
Kalpeni Island

3. Kunhikoya M.V : |
Mathil Valiyammada House |
Kalpeni Island S

w

DI W TR

4, Kidave K.O
Kakkachiyoda House . ..
Kalpeni House T Applicants

ol T I i, e = .‘-

(By Advocate: Mr.K.B.Gangé:sh)A ”

Versus
-1
;,. .

I. The Admmlstrator

Administration of the Umon Temtory of Lakshadweep
Kavaratti Island — 682 555

2. Director of Panchayaths
Department of Panchayaths
Administration of the Union Territory of Lakshadweep
Kavaratti Island — 682 555 -

3. Lakshadweep Building}Dev’el‘opment Board
Union Territory of Lakshadweep
Kavaratti represented k!qy its Secretary "~ 682 555

~. |

~N . 1



ous
|
The Technical Officer ‘

Lakshadweep Building D;evelop'rnent Board
Kalpeni Island — 682 553 Q.‘ o

Village (Dweep) Panchayath
Kalpeni Island represented by its
Executive Officer - 682 553 Respondents

(By Advocate Mr.S. Radhakrlsh‘nan)

90.

l.

. l'|
t

OA 942/2013

Mohammed Ashik |
Palliyat House
Androth Island

Abdul Latheef
Karakunne! House
Androth Island o '
Mohammed Ubaidulla” © =l i1
Chodath House R
Androth Island p

Mohammed Fathahulla
Karachetta House %1 !

Androth Island Applicants

Versus {{g;-

The Administrator

Administration of the Umon Territory of Lakshadweep
Kavaratti Island — 682 555 R

Director of Panchayaths ,.

Department of Panchayaths

Administration of the Union Territory of Lakshadweep
Kavaratti Island - 682 555

Lakshadweep Building Development Board

Union Territory of Lakshad‘weep

Kavaratti represented by ltS Secretary 682 555

The Technical Officer "*l
Lakshadweep Building Development Board
Androth Island — 682 554

!'.
|
|
1

CET L e
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5. Village (Dweep) Panchayath
*Androth Island represented by its
Executive Officer - 682 554

(By Advocate: }Mr.S.Radhakrishnan)

91. OA 952/2013

l. Abdul Salam N.P
Casual Labourer
Power House, Kalpeni
Residing at Nenampappada House
Kalpeni, Union Territory of Lakshadweep

2. C.K. Attakoya
Casual Labourer
Power House, Kalpeni
Residing at Chakakeel House
Kalpeni, Union Territory of Lakshadweep

3. P.Mohammed

Casual Labourer

Power House, Kalpeni

Residing at Pokkayoda House

Kalpeni, Union Territory of Lakshadweep
4, Hamza Koya P

Casual Labourer

Power House, Kalpeni

Residing at Pallath House

Kalpeni

(By Advocate: Mr.Hariraj M.R)
Versus

1. Union of India represented by the Secretary
to Government of India
Ministry of Home Affairs
New Delhi -~ 110 001

2. The Administrator »
Union Territory of Lakshadweep
Kavaratti — 682 555

3..  Executive Engineer

Department of Electricity ,
Kavaratti, Union Territory of Lakshadweep

Respondents

Applicants
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4. Junior Engineer,
Electrical Section, Kalpeni
Union Territory of Lakshadweep
(By Advocate: Mr.S.Radhakrishnan (R2-4)

92. OA 1100/2013

Abdul-‘Khader C.P
Chandipura, Kavaratti
Union Territory of Lakshadweep -

(By Advocate: Mr.P.V.Mohanan)
Versus

1. The Administrator _
Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director (Rural Development)
Department of Rural Development
Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555

3. Director of Panchayath
Department of Panchayath ‘
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

(By Advocate: Mr.S.Radhakrishnan)

93.  OA 1202/2013

1. Akathar Ahammed K.K
Internal Inspector
Agricultural Department, Kalpeni
Kunnamkulam House
Kalpeni Island .
Union Territory of Lakshadweep

2. Mohammed Igbal KPV
Internal Inspector
Agricultural Department, Kalpeni
Kunnipavavaliyammava House
Kalpeni Island
Union' Territory of Lakshadweep

Respondents

Applicant

Respondents
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Fareeda Beegum P.V -
Internal Inspector (Multi Skilled Worker)
Agricultural Department, Kalpeni

Pentamveli House
Kalperu [sland

‘ Union Territory of Lakshadweep Applicants

(By Advocate: Mr.P.V.Mohanan)

N

Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath
Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratt1 — 682 555

Agricultural Officer
District Panchayath (Agriculture)
Kalpeni Island — 682 557

Chief Executive Officer
District Panchayath .
Kavaratti — 682 555 Respondents

(By Advocate: Mr.S.Radhakrishnan)

94.

L

0.A No. 1225/2013

C.P. Showkathali,

S/0. Mohammed Koya ‘

Casual Labour, Electrical Section,

Kalpeni.

Residing at Chemmanam Pally House :

Kalpeni Applicant

(By Advocate: Mr. Hariraj M.R)

Versus

lhe Umon of India
RepreSented by the Secretary to
Government of India,

Ministry of Home A ffairs

New Delhi~ 110 001.
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2. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 553.

3. Executive Engineer
Department of Electricity
Kavaratti, Union Territory of
Lakshadweep — 682 555.

4 Junior Engineer,
Electrical Section
Kalpeni, UT of Lakshadweep — 682 555. Respondents

(By Advocate: Mr. S. Radhakrishnan for R2-4)

Thesc applications having been heard together on January 17, 2014,
the Tribunal delivered the following common order on March 6, 2014:-

ORDER
Hon'ble Mr.Justice A.K.Basheer, Member (J)

Applicants in this bunch of 94 Original Applications are residents of
various Islands in the Union Territory of Lakshadweep. Admittedly, all the
applicants have been working on casual/dgily wage basis in various
departments under the Administration. All ofelhem were engaged on casual
basis for 89 days and re-engaged after a technical break of one or two days.
This process has been going on in the case of quite a number of them for
the last 10 to 20 years while in the case of a large number of others, such
engagements are for 5 to 10 years and others are for two/three years or less.
But in majority of the cases (in 80 Original Applications), these casual
employees were engaged/disengaged by Village/Dweep Panchayats and/or
District Panchayats. For the sake of. convenience, these cases are

categorized as “Panchayath and Non-Panchayath™.

2. The common griévancc of all the applicants is that their services are not
being regularized even though they have been working for years together, albeit
on casual/daily wage basis. Therefore the common prayer in all these cases is for
issue of a direction to the respondents to regularize their services. In the case of a
few others who have be&n retrenched on completion of the period of engagement,

the prayer is for .lSSLlC‘\('i dircction (o re-engage them.
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3. The short question that arises for consideration in all these Original
Applications is whether the applicants are entitled to get their services

regularized.

4, It has been noticed already that in maj_ority of the cases; the
applicants have been engaged to work in various departments under the
Village/Dweep Panchayats and or/District Panchayats. Therefore, the
Administration has taken a preliminary objection that this Tribunal has no
jurisdiction to entertain those cases in view of the judgment rendered by a
Division Bench of the Kerala High Court in Administrator and another
Vs. Naderkoya and others — 2005 KHC 248. 1t is further contended by the
* learned counsel for the Administration in these cases that going by the
dictum laid down in a catena of decisions of the Apex Court as well as that
of various High Courts, the services of the applicants are not liable- to be
regularizéd since they were admittedly engaged on casual/daily wage basis
for 89 days, though, of course, many of them were re-engaged after a

technical break of one or two days.

5. In the other batch of cases in which the applicants have been
engaged by the Administration in various departments under it, the
contention raised by the respondents is that their engagement being of
casual nature, they are also not entitled to get their services regularized.
The common contention in all these cases is that these casual engagements
were made without holding any regular selection process and that such

engagements were not against sanctioned posts.-

6. In this context, the learned counsel for the Administration has
invited our attention to the following decisions in support of the above
contention:-

. Secretary, State of Karnataka & Others Vs. Umadevi and Others -
(2006) 4 SCC 1.

2. State of Rajasthan Vs. Daya Lal - (2011) 2 SCC 429.
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3. Satya Prakash and Others Vs. State of Bihar and Others -
(2010) 4 SCC 179.

4. Official Liguidator Vs. Dayanand and Others - (2008) 10 SCC 1.
5. R.N.Nanjundappa Vs. T..Thimmiah — (1972) 1 SCC 409.
6. Jeemon V.R. Vs. State'of Kerala - 2012 (1) KHC 397.

7. State of Kerala Vs. Valsamma - 2012 KLT 294.

Non-Panchayath Cases
OA 212,266, 268, 299, 325, 347, 354,366, 372, 380, 488, 499, 509
& 1225 of 2013.

7. In the above cases, the applicants have been admittedly engaged by
the Administration in various Departments like the Department of Science
& Technology, Industries, Environment & Forests, Electricity,
Directorate of lLabour & Employment, Directorate of Arts & Culture,
Weights & Measures etc. While 7 applicants in OA 299/2013 and 47
applicants in OA 301/2013 have been working in the Department of
Agriculture for the last 17 years right from January 1997, 2 of the
applicantsbin OA 225/2013 have been working for 18 years whereas others
in the above OA for the last 9 years. Similarly the applicants in OA
347/2013 have also been working ever since 1997. We have referred to the
above 2 or 3 cases only to illustrate that rhajority ofthe applicants in all the
cases - whether in the category of Panchayat or Non-Panchayat - have been
working as casual employees for more than 10 years and quite a number of

them have 8 to 10 years of service to their credit, if not more.

8. It is beyond controversy that all the applicants were engaged on
casual basis without undergoing any regular selection process though in
some cases the applicants have vaguely contended that such a process was
in fact undergone. However, in those cases also, no material has been
placed before us in support of the above contention. Similarly it is not.in
dispute that such engagements were not made against sanctioned posts. In

short, this process of casual engagement on daily wage basis for 89 days
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qc*s been going on in the Union Territory for the last two decades or more.
These employees have continued in such casual service with a technical
break of one or two days for several years as a matter of routine.
Apparently it is a case of Hobson's choice for them. It is on record that a
large number of such casual einployees had approached this Tribunal in the
'90s seeking regularization or absorption. We have been informed that
some of them were in fact absorbed. But the applicants before us in this

bunch of 94 cases have apparently been less fortunate.

9. Umadevi (Supra) is a landmark judgment on the subject of
“irregular” or “‘illegal” appointments in public employment. The five judge
Bench had dealt with issues relating to absorption, regularization,
permanent continuance of temporary/contractual/casual/daily-wage - or
adhoc employees appointed/recruited and continued for long in public
employment dehors the constitutional scheme of public employment. The
Apex Court exhorted all the High Courts not to issue directions for
absorption or regularization unless the recruitment itself was made
regularly or in terms of the constitutional scheme. While issuing the above
direction, their Lordships reiterated that it must be insisted that the States
must make only regular recruitments and appointments. It was further
observed that it would be erroneous to merely consider equity for a handful
of people who have approached the Court with a claim, while ignoring
equity for the teeming millions seeking employment and fair opportunity to
compete for employment. While dealing with irregular appointments as
distinguished from illegal appointments of duly qualified persons against
duly sanctioned vacant posts, the Apex Court, after referring to those
employees who have continued to work for 10 years or more but without
the intervention of the.orders of the Court/Tribunals, directed that the
question of regularization of the services of such irregularly appointed
employees be considered on merit in the light of the principles settied by
the Apex Court in the cases in S.V.Narayanappa — AIR 1967 SC .1071;
R.N.Nanjundappa ~ (1972) 1 SCC 409 & B.N.Nagarajan — (1979) 4 SCC

507 — as a one time measure.
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10. A three judge Bench of the Apex Court in Official Liquidator Vs.
Dayanand & others had, after noticing some of the judgments/orders of the-
court Which took a different view from the law settled in Umadevi,
observed that those cases were illustrative of the non-adherence to the rule

of judicial discipline which is sine qua non for sustaining the system.

11.  In Harminder Kaur — (2010) 1 SCC (L&S) 202, the Apex ‘COurt had

 held thus:-

" Long service by itself may not be a ground for directing
regularization. Regularization is not a mode of appointment.
When appointments. in public office are required to be made,
provisions of Articles 14 & 16 of the Constitution of India are
required to be scrupulously followed. When a departure is
made for not scrupulously following the conditions precedent
laid down in the statutory rules, as also the constitutional
scheme. it is imperative that the same must be done within the
four corners of fhe delegated power by the authority
concerned.”

12. In-the above case (Harminder Kaur), the appellants were school
teachers and they were appointed by the Education Department of
Chandigarh on contract basis for a specified period. In the offer of
appointment itself it was made clear that fhé appointees would not have
any claim for ad- hoc/regular appointments available in the Institute and
that the conttactual appointment could be made only against sanctioned
post. The Apex Court while concurrmg with the view taken by the High
Court held that initial appomtments of the appellants were made in gross
wolatlon of the provisions contained in the relevant Act and also the
doctrine of equality enshrined under Articles 14 & 16. However, taking
note of the admitted position that 800 posts of teachers were lyiing vacant,
the Apex Court expressed the hope that the plig'ht of the appellénts would
also be taken into account by the administration and consider the

desirability of relaxing the age-limit provided in the Rules.



13.  In Nanjundappa (Supra), thevA‘p.gx' Court had held thus:-

“[f the appointment itself is in infraction of the rules or if it is in
violation of the provisions of the Constitution, illegality cannot “be
regularized. Ratification or regularization is possible of an act whith
is within the power and province of the authority, but there has been
some non-compliance with- procedure or manner which does not go
10 the root of the appointment. Regularization cannot be said to be a
mode of recruitment. To accede to such a proposition would be to
introduce a new head of appointment in defiance of rules or it may
have the effect of setting at naught the rules.”

14,  We do not propose to burden this order by referring to several other
decisions rendered by the Apex Court following the principles laid down

by the five judge Bench of the Apex Court in Umadevi (Supra).

15. But one disturbing feature that has been noticed in this b‘ nch of
cases is that the  authorities concemed be it the Lakshadweep
Administration or the Village (Dweep) Panchayats/District Panchayats,
have not shown any anxiety about the sad plight of many of the employees
who have continued in service for one or two decades or slightly less. It
is also not clear whether any attempt was ever made to regularize the
services of those irregularly appointed employeeé who had completed 10
years of service as indicated in Para 53 of the judgment in Umadevi

(Supra).at that point of time.

16. Be that as it may, the fact remains that hundreds of employecé_s in this
bunch of Original Applications have admittedly been wbrking for a decade
or more with routine techhigal break fof one or two days on completion of
89 days. It is true that the. Administration or Panchayats may not require
the services of quite a number of those employees throughout the year; but
still it appears that many of them have been allowed to continue. Many of

them have been engaged in one séheme or the other sponsored by the
Central Government or in‘some such other schemes or programmes floated
by the Admmlstratlon on its own by utilizing the funds available with it.

The Admmxstratnon or Village (Dweep) Panchayats have not come out with



123

any data as regards the actual requirement of employees in various
departme;ntsf under them. It has been noticed that in some of the
departrhehts, the casual employees have been working apparently against
regular posts for years together. Why is it that such posts are not identified and

sanctioned ? There is no clue.

17.  Learned counsel for the respondents has submitted before us that the
policy of the Administration is to give minimum employment fo maximum
number of jobless people at least for a few days in a year by engaging them
in one scheme or the other. The policy is laudable. But still, the question is
why large number of employees working on certain posts for years together
without any prospect of being regularized or absorbed, are being kept on
tenterhooks like this ? The Very fact that these people have been allowed
to continue on those posts for years togethef will show that such posts are
not of casual nature. We do not propose to deal with the above aspect any
further at this stage though it may be observed that the attitude' of the
Administration and the local Panchayats appears to be totally uncharitable,
to say the least.

Panchayath Cases

18. In the other bunch of 80 Original Applications, in which the
applica’ntsﬁ)’f‘%have been engaged by Village (Dweep) Panchayats or District
Panchayait,' the main contention raised by the learned éounsel for the
Administration is that this Tribunal has no jurisdiction to entertain these
cases in view of the decision rendered by a Division Bench of the Kerala

High Court in Naderkoya (Supra).

19. In the above case, some casual labourers working in the Water
Supply Scheme of the Village (Dweep) Panchayat of Agathi Island had
approached this Tribunal, aggrieved by the failure of the Union of India
and the Lékshadweep Administration in granting thém temporary status
under the Scheme for Temporary Status & Regularization introduced by
‘the Union of India, in O.M.No. 51016/86/Estt (C) dated 10.09.1993. It

appears that the upkeep, maintenance and distribution of the drinking water
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to the lo;cal residents of Agathi Island were initially undertaken by the
Public W_orks "Department. Later, it was entrusted to AVAM Society.
Grant-in-Aid was provided to meet the additional expenditur¢ and the
Society used to ménage the S.cheme. Later, Island Councils were brought
into existence as per Island Council Act. Still later, the Councils were
abolished as the Lakshadweep Island Regulation, 1988 was repealedb f’by
Section 88 of the Lakshadweep Panchayat Regulation, 1994 and duriﬁg
the year 1995 all the assets and liabilities of the Island Council of Agathi
were transferred to Village/Dweep Panchayat of Agathi. Thus all the
labourers working with the Water Supply Scheme came under the Village
(Dweep)f'Panchayat. The casual labourers who had approached this
.T.ribunal were admittedly under the services of the Dweep Panchayat and
they were. being paid by the Panchayat from the fund available with it.
After con51dermg the claim of the casual labourers, the Tribunal issued the
followmg among other directions:-

a) The Second respondent i.e. the Lakshadweep Administration
would adopt the Department of Personnel & Training Casual
Labourer (Grant of Temporary Status & Regularization) Scheme,
1998 and prescribe it prospectively to the Panchayats for granting
lempékary status to casual labourers as per the parameters of the
scherne.

b) The first respondent, i.e. the Union of India in the Ministry of
Personnel, Public Grievances and Pension would ensure that
appropriate legal and technical formalities are completed and the
Scheme is made applicable expeditiously.

¢) From the date of issue of these orders and until the Lakshadweep

" Administration prescribes the scheme (o the Panchayats for
regularization of eligible casual workers, no regular appointments
would be made by the Panchayats in respect of at least two third of
the regular vacancies in Group D which would be kept reserved for
the regularization of the casual workers under the scheme.

‘(a’):&' No casual workers, including the applicants, who are in the
service of the Panchayats on the date of issue of these orders would
be retrenched on the face of availability of work or for making way
for fresh recruits without considering them for the grant of temporary
status if eligible as per the scheme.

20. The Division Bench of the High Court while allowing the Writ
Petition ﬂled‘by the Administration noticed that another Bench of this
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Tribunal in Original Applications;.;l}lb.1297 & 218 of 1998 had rejected an

identical relief claimed by some other casual labourers, holding thus:-

21,

"We have carefully perised the pleadings and other materials on
record. We have also given our anxious consideration to the rival
submissions. We find that in both these O.As under consideration,

the applicants were engagea’ by the Island Council of

Androth/Minicoy. They. might have continued to be engaged

subsequently by the succeeding local self Government body, namely
the Village (Dweep) l’anchayat of Androth/Minicoy. * The
Chairpersons of the respective Island Courncil might have with or
without proper authority from the Councils issued what are
purported 1o be appointment orders and the subsequeni service
certificates. We have good reason 1o reject the same as those do not
reveal the. applicants' nexus with the Administration of U.T. of
Lakshadweep in order that they. might have a cause of action before
us. The applicants have not adduced any evidence to show that they
were appointed against any posis sanctioned or approved by the
Lakshadweep Administration................

In the case on hand the applzcams were not employed against
any posts sancttonea’ by the administration and that would make all
the difference. The Island Council or the Chairpersons, as the case
may be, jor reasons best known to them, seem to have accommodated
these people. They might rzghtly come under the wage employment
programme as a poverty alleviation measure under the DRDA or
they might have been employed since the Village (Dweep) Panchayat

authorities considered it expedient 1o give employment to them. It

probably might have offered some succor by way of daily rated
wages to the unemployed local persons................

Neither the Panchayat authorities (respondenzs 4 and 5) nor
the applicants have shown how the posts created/retained in addition
lo those sanctioned ‘by the Administration could be considered
regular. As matters stand, the Administration of U.T. of Lkshadweep

has no accountability as far as the matier of regularization of the

- applicanis are concerned. The anxiety of the U.T. Administration 1o

prevent misapplication of funds granted to the Village/District

Panchayat for developmental purposes  lowards expendilure on -

account of wanton appointments of staff’ against posts neither
created nor sanctioned nor approved is legitimate. " \

The above decision was confirmed by a Division Bench of the High
Court in O.P.N0.28776/2001. Still later, OA No.1008/1997 and OA

No.571/1998 were also dismissed by a common order following the

decision mentioned supra. This order was also confirmed by the High

Court in O.P.N0,35164/2001.
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22.  After referring to the above orders, the Division Bench of the High
Court in Naderkoya (Supra) held that Lakshadweep Administration did not
have jurisdiction to frame scheme for absorption of casual employees in
the service of the Panchaya;[. [t was further observed that the question of
absorption was a matter which the Panchayat has to consider taking into
account its financial status and various other administrative policies, The

following are the observations of the Division Bench:-

"In view of the above mentioned circumstances, we have no
hesitation to hold that the Tribunal has committed a grave error in
giving direction to  Lakshadweep Administration to adopt the
Department of Personnel & Training Casual Labour (Grant of
Temporary Status & Regularization) Scheme 1993 and prescribe it
prospectively to the Panchayats for granting temporary status (o
casual labourers. The direction given to the Panchayat not to effect
any appointments till i the Lakshadweep Administration frames
Scheme, is illegal and do not fall within the jurisdiction of the
Tribunal. Further direction given to the Panchayat that no casual
workers would be retrenched on the face of availability of work falls
within the domain of the Administration. In such circumstances, the
order passed by the Tribunal in OA 820 of 2001 stands set aside.”

23. In this context, it is pertinent to note that in many of the cases, the

Chairpersons of the Panchayats have issued orders of appointment of
casual labourers. It is fairly conceded by the learned counsel for the
applicants that such orders could have beén issued only by the Executive
Officer of the concerned Panchayat. Strangely, in some of the cases, the
Panchayats are represented by their Chairpersons and not by the Executive

Officers.

24. There is yet another aspect of the matter. In the course of hearing of
the cases, it was submitted by learned counsel for the applicants in some
cases that different political parties are in power in various Panchayats.
Equationé.of power have changed after the last Panchayat elections. Some

of the orders of appointments were cancelled by the successor Committee

“in office of these Panchayats. More importantly, fresh engagements are

being  made on political basis and  .some of  the

disengagements/retrenchments also have political colours.
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25.  In OA 300/2013, the Chairperson of Village (Dweep) Panchayat of
Androth Island has appeared through Advocate R.K.Muraleedharan, and
contended in the written statement, inter-alia, that terminati_n of scrvices
of the applicants in the above case is exclusively within the jurisdiction of
the Panchayat especially after issuance of Annexure R4(b) notification
dated March 7, 2012 issued by the Administration of the Union Territory
of Lakshadweep. It is pointed out by the learned counsel that by virtue of
Annexure R4(b) notification issued in terms of Articles 243(g) of the
Constitution, the Panchayats are vested with powers anu authority to
function as institutions of local self governance. The learned counsel has
invited our attention to various clauses contained in the above notification
in support of the argument that the Panchayats are vested with the right
and authority to "hire and fire" employees. However, it is conceded that
the Village (Dweep) Panchayats have no power to regularize the services
of the applicants though the Panchayats are in dire need of he services of
the applicants who are having sufficient experience. 1t is further conceded
by respondent No.4 in the above case that the Panchayats are not vested
with the power to create any post without prior approval of the

Administration.

26. Strangely, in most of the cases relating to employees ¢ngaged by the
Panchayats, the Standing Counsel for the Administration himself has

appeared for the Panchayats as well.

27.  Learned counsel for the applicants in some of the cas:s have invited
our attention to various provisiohs contained in the Lakshadweep
Panchayat Regulations, 1994 and the allied rules thereunder. While
inviting our attention to Lakshadweep Panchayat (Grant-in-Aid) Rules,
1997, Sri P.V.Mohanan who appears for the applicants in some of the
cases, contends that once the Administration sanctions 'Grant-in-Aid", it is
for the Panchayat to execute the various works like road

construction/repair/maintenance,  water supply, drainage, local
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development works, primary education, health and sanitary scheme etc.
For this purpose, the Panchayats can engage workers and therefore
necessarily the Panchayats have the power to regularize or absorb casual
workers, especially aftef;the introduction of the Lakshadweep Panchayats
Regulations, 1994. The learned counsel has invited our attention to
Article 234(g) and Article 40 of the Constitution of India in this context.
We do not propose to refer to or deal with identical arguments advanced.
by other learned counsel as well, since it has already been noticed that
going by the decision in Naderkoya (Supra), fhis Tribunal has no
jurisdiction to entertain this bunch o‘f Original Applications relating to

employees who were engaged by the Panchayats.

28.  Sri N.Unnikrishnan whb éppears for the 'applicams in OA 394/20.13
has raised a further contention that the c'asﬁal_ labourers who have been
WOrkihg for more than 240 days 'mk a calender year are entitled for
protection under Chapter V (a) of the Industrial Disputes Act and that their
services cannot be dispensed with arbitrarily. It is further contended that
one set of casual employees cannot be replaced by another set of casual
employees as held in State of Haryana Vs. Piara Singh - (1992) 4 SCC
/18. The learned counsel points out that some of the applicants in OA
394/2013 have beenAworkihg since 1994 while others have put in more

than 4 years of service.

29.  The sum and substance of the a_rgﬁments advanced by the learned
counsel for the applicants in all these cases is that they may be allowed to
conti»nue In service, albeit on casual basis. It is true that the applicants in
all these cases, whether in the category of Panchayat or non-PanchaYat,
have been working on casual basis for a large number of years. It has been
noticed already that some of the applicants have been vhrking since 1994
and many of them since.1997. Quite a few of them have been working for
periods ranging between 5 to 10 years. There are only very few who have
been working for 2-3 years or less. Most of them are still continuing on the

basis of interim orders passed in these cases.
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When these cases had come up for consideration before a Single

Bench (Judicial Member) on 3.7.2013, the following order was passed:-

“9. Perusal of the applications reflects that save that in all the
cases, the period of engagement at one strefch is limited to 89 days
and with an artificial break of one day, the cases are not identical in
other aspects, In many, the period of engagement is for over two
decades, in some, specific qualifications have been prescribed; in
some other the work cannot be carried out by all as such jobs
requires either training or specialization or training.  Admittedly, a
number of applicants have been functioning as casual labourers for
decades by now. Most of them have been through regular selection
though some of those had not initially registered their names with the.
authority concerned. Some of them have been functioning in
veterinary units which require special skill; some function as drivers
and the like. In many cases, the wages are fixed per month. Thus,
the applicants do not constitute a homogeneous group but a
heterogeneous cluster. Continuance of interim order or vacation of
interim order for all without intelligible discrimination would not meet
the ends of justice. Keeping in view (a) the rights that might have
been crystallized by some (e.g. in respect of those who have been
functioning for a long time without the intervention of the
Court/Tribunal), (b) the qualifications prescribed in some cases, (c)
the specialized nature of the job, which cannot be performed by all;
(d) the consolidated amount payable to some instead of wages on
per day basis under the Wages Act, (e) the fact that many of the
applicants are functioning under certain scheme, continuance of the
interim order has to be considered differently for different categories
of applicants though till now, by a common order on 4" June, 2013
and thereafter the interim order has been passed.

10, For this purpose, all the serving casual labourers should be
identified and grouped as under :-

'(a) Those who have put in more than 10 years of casual labour

service, with or without the artificial break: These may
include those who have been inducted with specific qualification
of matriculation/IT! and the like and also those who have been
inducted under specific schemes '

(b) Those who have been inducted with specific qualification of
matriculation or other specialized course beyond Matriculation, such
as ITl, or possessing specialized skills, such as date entry operator,
drivers efc. which job t¢annot be accomplished by ordinary casual
labour normally engaged for manual works. = This list may include
those who have been engaged under some project or scheme, but
not coming under (a) above, i.e. with less than ten years of service.

(c)  Those who have been engaged under one scheme or the
other (other than those who have been engaged under the Mahatma
Gandhi national Rural Employment Guarantee Scheme (MGNREGS
for short), but not those who come within (a) or (b) above.

'
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(d)  Those who come under the MGNRGS scheme

(e) Those who are mere casual labourers not falling under any of
the above.

11 Of the above disengagement of the existing casual labourers
- and replacement by others in the waiting list, should be first in
respect of (e) above. These casual labourers cannot claim any right
to continue and they have to be rotated. And in their place, for 89
days, those in the waiting list (wardW/se//sIandW/se) may |, be
engaged. This again, should be after giving them a notice of two
weeks before disengagement. The purpose of giving two weeks
notice is that if the casual labourers sought to be disengaged feel
that they belong to category (a) or (b) above, they may make due
representation and the same would be considered forthwith by the
Administration and their decision communicated to such individuals.

12.  Similarly, those coming under group (d) above, i.e. those
who have been engaged under the MGNRGS could be disengaged
as in their case the scheme itself was affording employment for a
period of a minimum of 100 days, which would enable those who
are still waiting to avail of the benefit of the scheme. Such of these
casual labourers coluld be disengaged after they have been granted
100 days of work and hereagain; fter g/vmg them a notice of two
weeks' before disengagement. ' » :

13...- In respect of (c), if the scheme under which ‘the casual
labourers have been .engaged provides for certain conditions
precedent for disengagement, it is subject to such a condition only
their services could be disengaged. Rest of the casual labourers
shall continue until fun‘her orders.

14.  In respect of (b) and (a), their services as casual labourers
shall not be disturbed until further orders. The disengaged casual
labourer (as contended by the counsel for the applicant in OA No;.
507 of 2013), if falls under (b) or (a) above, i.e. with more than ten
years of service or with specific qualification such as matriculation or
the like (here -stated to be ITl), he shall be re-engaged before the
next date of hearing and confirmation given on the next date of
hearing.” ' ' ‘

31.  Pursuant to the above order, the Panchayats/Departments have

~issued certain circulars which are marked as Annexure ‘A5 to A8:in OA

300/2013. Apparently,"some atterript has b.een' made to categorize the
labourers. group-wise as déliﬁeated in the above interim order. Thereafter,
several employees were sought to be disengaged. Understandably, all these
employees who faced the threat of disengagement have approached this
Tribunai and thosev Original Applications are also included in fhis bunch of

cases. It appears that the Administration has also sought to rely on the
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judgment of the Division Bench of the Kerala High CQurt in O.P.(CAT)
No.133/2012 and No.606/2012, conténding, inter-alia, that its policy is to
give minimum empldyment to maximum people at least for a few days in a
yéar. In this context the Administration has also referr.ed to some of the
schemes floated by the Uni‘on of India which ensures minimum 100 days'

employment in a year to maximum number of people.

32.  The short question that arises for our consideration is whether the
applicants are entitled to get their services regularized or not. It has-been
noticed already that there is nothing on record to show that the applicants
had been engaged against any sanctioned posts or that they were so
engaged after undergoing regular selection process. In our view, the
Administration has been largely respéhsible for the prevailing unfortunate
scenario. It may be true that .thevAdministr-étion or Panchayats in their
anxiety to give some solace to a large number of unemployed people might
have engaged these applicants on casual basis. Undoubtedly, their services
were required in various Departments or Works as otherwise many of the
essential services would not have been in operation. Because of the
peculiar geographical nature of the tiny islands and also the scarcity of job
opportunities, the islanders are destined to face this rigmarole without any
‘demur or protest. These people cannot aspire to get employmént in the
mainland' also. The predicament of the islanders  is undér_standable.
However, going by the catena of decisions referred to above, it cvannovt be
held that the applicants are entitled to get their services regularized. It has
been repeatedly held by the Apex Court that there is no room for any
sympathy for such casual labourers even if they have continued in service

for a large number of years.

33.  But, in our view, the Administration has to necessarily give aciequate
consideration to those employees who have been working on casual basis
for more than a decade or two. Similarly, the plight of those employees
who have been working on casual basis for the last 5t0 10 years is also

equally pitiable. These employees, in our view, are entitled to get the
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benefit of relaxation in age and other esseatial qualifications to the extent
possible when fresh recruitments are 'being made. It shall be ensured by the
Administration that the entire process of engagement ‘of employees on casual
basis (if it becomes extrernely- essential and unavoidable) is streamlined so
as to avoid unnecessary legal complications in future. Appropriate
guidelines/regulations can be formulated for engagement of casual
employees in the projects (either seasonal or otherwise) that may be

implemented in the island.

34, We refrain from issuing any other directions since, in our view, it
falls within the domain df the Administration. However, the Administration
shall address- the.issue: relating to all these employees who have been toiling
for years together on casual basis, with. utmost compassion, and give them
the benefit of relaxation in age; educational qualifications etc. while making

regular recruitment.

35.  Original Application Nos. 212, 266, 268, 299, 325, 347, 354, 366,
372, 380, 488, 499, 509 & 1225 of 2013 are disposed of with above

directions.

36. As regards other Original Applications, where engagements were made
by Panchayats, it is held that this Tﬁbunal does not have jurisdiction. to
entertain them. It will be open to the -applicants to approach appropriate
judicial forum for redressal of their grievances. These Original Applications

are, therefore, dismissed.

37.  The interim orders in force as on today shall remain extended till
April 4,2014, !
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